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iU! is granw. 

perused the contents of the 

application and the reliefs sought. 

Mr Tiwari submits that the issue' 

tobe decided are as mentioned' 

para4.15 of the application. \ 

Application is admitted.rSSUe\ 

notice on the respondents by regi 

teréd post. 6 weeks for written 

statement. 
List on 15.7.96 for written 

statement and further orders. 
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APPLICNT( 6 ) 

EJ JS-- 

the applicant. 

- ?dIocat for the Respondents 

4.5.96 	Mr P.K.Tiwari for the applicant 

Mr G .Sarma ,Add 1 .0 • G.S .0 for the 

respondents.  Heard Mr Tiwari, for the appli- 

• 	 ,,, cant. permission under Rule 4(5) 
4t3 	 (a)of the c.A.r.(ProcedUrè) Rules 

c 
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. Learned counsel Mr..K. 

Sharmá. for the applicant. Learned 
\ddl.C.G.S.C. Mr.9.Sarma for the 

the respondents. 

Wrjtten statement has not 

been submitted. List for written 

statement and further order on 

1-8-96. 	 / 
I 

Member ira 

4... 
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7.3.'96 	. 	Pir 8, -Sarma: f or the Fpp  

G,Sarma ,Addl.C,G.S.0 s bmits tht the 

• 

	

	 respondents':hvenot e,  n Erervedith 

copy oL the application • It .s sen that 

steps haVe not been takhy theappiicárt. 

• 	 Learnc?d coune1 for the applican to take 

	

- 	 steps ittn 3 day. 	. 
List for written tateme-nt'and 

further orders on 17.9 9 6. 

LL 	/'O4 V7'<--/", 	 ••• 

- Mernbr 

	

17.9.96 •. 	Mx •  .G.Sarma,ddl.0 0.3,0 for the 

.. '11A 	respondents eks fur her time for 

• 	-.TTh 	. 	- •. 	filing written state• nt. 

• List or written statementand 

further orders on 7.1 .96.. 

1/ 	- 	•, 	 ,- 	•• 	 '-S.  

V 	Member 

JV 

WA0111 

7.10.96 	 None present.. Wrtten statement 

hasnobeen submitted. 

List for wr1t'en statement and 
- 	 further orders on 18.1 .96. 

-\ 	 - 	-. 	 Memr 

,__ 	\ 	•-.' 	', 
18.11.96 	 Mr 	G.Sarma, Addi. C.G.S.C. for the 

respondents 	• 

). 	 . • 	 • 	Written 	statement 	has 	not 	been 

ft 	iI k ° 	 submitted. 

. 	 • 	List for written st terent and further 

order on 12.12.1996. 	 A 

- 	
• 	trd1 

• 	

I 	 • 



61* 1 .  1i2 
O.A. 75 of 1996 

12.12.96 	, Mr. G.Sarma, Addi. C.G.S.C. for 

th respondents. 

Mr. Sarma seeks time to fi1 

'Ø-jM 	 written statement. 

List for written statement and 

further order on 8.1.1997. 

H' 
Nemlier 

trd 
- 2- 

5-iA 	 - - 
8.1.97 	 Learned counsel Mr B.K. Sharma for the 

	

• 	-/ 5" '"' 	 ô i 

'u I 	 applicant. Learned Addi. C.G.S.C. Mr G. Sarma for 

the respondents prays for further time to file 

	

• 	
written statement. 

List for written statement and further 

orders on 5.2.97. 

Me 

nkm 

'H 	 p1 

5 2 97 	 Mr G. Sarma, learned Addl Ct C, 

prays for further extension of time to file written 

statement. Several adjournments have been granted. 

	

• 	 However, for the ends of justice we graht further 

one week time to file written statement. If it 

	

) 	
,? - 2' 

	

is not filed the case' will proceed without written 
N. statement at the risk of the respondents. 

	

— 	 List it on 12.2.97. 

AC •  
•L4' 	' 	Mem er 	 Vice-Chairman 

nkm 
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12. 2. 97 Mr G. Sarma, learned AddI. C.G.S.C., 

again prays for further extension ofl time as 

the written statement could not be prepared 

today. In view of the orders passed earlier we 

are not inclined to grant any further tine. 

Let this case be listed for hearing 

on 7.4.97. 

Mkbts—r 	 VVWice-C airm an 

nkm 

V 

 VOfl the prayer of Mr S.Sara,learnd 

Tcounsel for the applicant the ca 1se is 	V 

adjourned till 8.4.1997. 

Member 	 Vic-Cha rman 

V  On behalf of Mr I3.K5hama counsel 
V 	 tor 

tax in charge of the d caseL 

the applicarlt )Mr S.Sarma prays or adjourn. 

merit on the ground that Mr B.K.Sharma 

could not appear today due to his personal 

groth Mt G.Sarma,learned Addl.C.G.S.0 

has not opposed the prayer. 

Accordingly the case is adjourned 

V 	 . 	V 	
till 27.1997. 

/() 	S 	rtrAV* 	 V 

--'" 
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Vi.ce-Chairrnan 
A 	 V 
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12.5.97 
V', 	
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8.4.97 

In view of the order passed In 

M.P.No.125/17 the case b. 1sted for 
hearing on 8.7.97. 

Me 	 Vice-Chairman 

t-v ei- 

t t,7 
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,O.A.No.75/96 
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8.7.97 	 There is no representation on 	ehlf,  

of the applicant. The case is dismissed for 

• 	default.. 

M 	er 	 Vice-Chair•man 

nk. 

	

3.10.97 	in view of the order passed in 

M.P.278/97 the Original Application is. 

restored to file. 

List for hearing on 2.1.98. 

/ 

,- 

v4 

(c__._ 

By  order. 

h 

i4Yt:;  

2198 	 There is no representation on 

behalf of the applicant. Case is 

dismissed for default. 

Member 	 Vice-Chajan 
Im 

2.98 	In view of the order passed in 

Misc. .Petiition No.12/98 the original 

application is restored to file. Fix it 

on 21.5.98 for hearing. 

Ne 	r 	 Vice-Chairman 

nkm 
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O.A. 75/96 

/* 
29.5 .98 	Mr B.K4Sharma,learned counsel for 

the applicant prays for a short ad 4jurn-

rnent because he has to receive some 

more instructions. Prayer allowed. 

List on 9.6.98 for hearing. 

Mem r 	 vice-Chairman 

INV 

H, 

9 	
, 	 4 
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H 

I] 

/ 	L 	i 

22.6.98 	Mr S. Sarma, learned counsel for 

t h,,e 	applicant 	prays 	for 	a 	short 

adjournment - for receiving some 

ihstructions. Let this case be listed on 

30.6. 98 .Rs 

Member 	 Vice-Chairman 

nkm 

/ 
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11.8.98 

nkm 

/C4Ll) 	 cc  

On the prayer of the learned 

counsel for the parties this case is 

adjourned till 13.8.98. 

Member 	 Vice-Cirmari 



O.A. 75/96 
: 	
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13 8 98 	 On 	the 	prayer 	of 	Mr.  

B.K.Sharma, learned counsel appearing 

on behalf of the :applicants this case 

is adjourned till 20.8.98. 

List on 20.8.98. 

Neither 	 Vice-Chairman 

trd 

20 • 8 • 98 	On the prayer of Mr B. 1< .sharma, 
learned counsel for the app1icat the 
case is adjourned to 25.8.98 for hearing. 

	

YL er 	 Vice-Chajrn 
p. 

25.8.98 	 On 	the 	request 	of 	Mr 	B.K.-'.-'-- 

Sharma, 	learned 	counsel 	for 	the/'  

applicant this case is adjourned till 

28.8.98. 

óL 
Member 	 Vice-Chairman 

nkm 

11 .9.98 	on the prayer of Mr B.K..Sharma, 
learned counsel for the applicant the 
case is adjourned to 12.11.1998. 

Member Vice-chairman 
pg 
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12-11-98 
	

Division Bench Is not aVaiab1è 

Case is adjourned to 11-12-98. 

By Order 

'A I 0o 	11-12-98 
iolt 

28.12 .98 
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By Order 

j I 11 

On the prayer of Mr S.Sarma,learned. 

counsel for the .applicant the case is 

adjourned to 4.199. 

Member 	 Vice-Chairman 

c 
leard the learned counsel for the 

partis. Hearing concluded. Judgment 

delivered in open court, kept in separate 

shets. The application is disposed of. 

No order as to costs. 

Nember 	 Vice-Chairman 
n km 

There is no representation. Case 

is adjourned to 28-12-98 for hearing. 

I 



CENTRAL ADMINISTRATIVi TRIIUAL 
GUJA-iATI EE'NCH : :CU'JALTI-5. 

O.A.No. 75 	of 1996 

DAT OF 	
4.1.1999 

 

Shri Hari Ram and others 	 (pTITIo?R(s) 

Mr B.K. Sharma and Mr S. Sarma 	 1JJVOCATE FOR THE 
PETITIONR(S) 

VLRSUS 

Union of India and others 	 RESpOTL)1iT(S) 

Mr B.C. Pathak, Addi. C.G.S.C. 

	

rhllj MON 	 MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

TH1 HON'BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see thc Judgmnt 7 

To be referred to the Reporter or not 7 

. Whether their Lordships wish to see the fair copy 
of the judgm€nt ? 

	

4. 	Whether the Judgmerit is to be circulated to the other 
Benches 7 

Judgment delivered by Hon'ble 	ice-Chirap 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.75 of 1996 

Date of decision: This the 4th da.y of January 1999 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine,. Administrative Member 

Shri Hari Ram 
Shri Sunil Ghosh 
Shni Gopala Kr Nair 
Shri Ashoke Kr Das 
Mrs Reena Ghosh 
Shri Dilip Kr Sarkehi 
Shri Radheshyam Ram 
Shri Rajendra Prasad Singh 
Shri Manindra Chandra Das 
All are Group 'C' and 'D' employees of 
Geological Survey of India serving in the 
States of North Eastern Region. 	 . .. .Applicants 

By Advocates Mr B.K. Sharma and Mr S.. Sarma. 

- versus - 

The Union of India, through the 
Secretary, Ministry of Steel & Mines, 
Government of India, New Delhi. 
The Director General, 
Geological Survey, of India, 
Calcutta. 
The Deputy Director General, 	* 
Geological Survey of India, 
North Eastern Region, 
Shillong. 	 . 	 Respondents 

By Advocate Mr G. Sarma, Addl. C.G.S.C. 

OR D E R 

BARUAH.J. (v.C.) 

In this application the applicants have challenged 

the Annexure ,6 order. dated 29.12,.195 issued by the 

Deputy -Director General, Geological Survey of India, 

North Eastern Region, Shillong- respondent No.3. 

2. 	The applicants as per the provisions . of Rule 

4(5)(a) 	of 	the 	Central 	Administrative 	Tribunal 

(Procedure) Rules, 1987 prayed for an order allowing 
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them to pursue the case by a single application. This 

Tribunal by order dated. 24.5.1996 allowed the applicants 

to proceed with the case by this single application. 

The contentiOn of the applicants is that they are 

from various parts of the country posted in the North 

Eastern Region and they are not residents of the North 

Eastern Region. The applicant No.1 was appointed in 

Nagpur and transferred to various plaes of the country. 

Ultimately he was transferred to the North Eastern Region 

on 12.8.1980 and since then he has been posted in the 

North Eastern Region. The applicant No.2was appointed in 

Calcutta and he was transferred to the North Eastern 

Region in June 1977 and since then he has been serving in 

the North Eastern, . Region. 	The applicant No.9 was 

initially appointed 'at. Bangalore and he was transferred 

to the North Eastern Region on 1.7.1977 and since then he 

has been serving in the North Eastern Region. The other 

applicants were, appointed in the North Eastern Region 

though they 'are not permanent residents of the North 

Eastern Region. These applicants, namely, applicant Nos.3 

to 8 were appointed on the basis of All India Recruitment 

and posted in the North Eastern Region. According to them 

they are not permanent residents of the North Eastern 

Region. 

On 14.12.1983 the Government of India,. Ministry of 

Finance issued Annexure 1A Office Memorandum granting 

certain allowances and facilities to the employees 

working in the North Eastern Region including Special 

(Duty) Allowance (SDA for short). The said office 

memorandum was issued with the sole idea of attracting 

and retaining employees from •outside the region because 

ía 	there was 	dearth of local ,  employees and employees from 

outside the North Eastern Region were 'unwilling to come 

to........ 
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to this region. A fixed amount of SDA. is -  paid to the 

employeeà. This office memorandum was later on modified 

by Annexure lB Office Memorandum dated 20.4.1987. The 

applicant No.1, though he was transferred before the 

introduction of the scheme by Annexure 1A Office 

Memorandum, he was not given the SDA. Therefore, he 

filed an OriginalApplication No.37(G)/89 before this 

Tribunal. This original application was disposed of by 

order dated 29.6.1990 by directing the respondents to 

pay the SDA to him. No appeal was filed against the 

said order. Another application was filed by the 

Employees Association of Geological Sui -vey of India and 

others before this Tribunal against the denial of 

payment of SDA to the members of the association. The 

said application was registered and numbered as 

Original Application No.183/1990. This Tribunal by 

order dated 12.9.1991 gave diredtion to the respondents 

to pay SDA to the members of the association. In the: 

said .Original Application No;d83/90" the 'present 

applicant NQ,2 -was...one :o'f-LtheImembers of the 

association t the time f' fi1ing of the application. 

Against the order of the Tribunal an SLP was filed 

before the Supreme Court (C.A.No.8208-8213 of 1995 

arising out of SLP Nos.1245-55/92) by the Union of 

India. The Supreme Court disposed of the said SLP by 

order dated 7.9.1995. In the said order the Supreme 

Court observed thus: - 

It 	appears 	to 	us 	that 
although 	the 	employees 	of 	the 
Geological Survey of India were 
initially appointed with an all India 
transfer liability, subsequently 
Government of India framed a policy 
that Class C and Class€D employees 
should not be transferred outside the 
region in which they are employed. 
Hence, all India transfer liability 



no longer continues in respect of 
group C and D employees. In that view 
of the matter, the Special Duty 
Allowance payable to the Central 
Government employees having all India 
transfer liability is not to be paid 
to such group C and D employees of 
Geological Survey of India who are 
residents of the region in whfch they 
are posted." (emphasis added). 

After the Anenxure 5 judgment of the Supreme 

Court dated 7.9.1995, respondent No.3 issued Annexure 6 

office order dated 29.12.1995. By the said order it was 

directed as follows: 

In compliance of the order of 
the Hon'ble Supreme Court, Special 
Duty Allowance currently being paid 
to Group 'C' and 'D' employees of 
Geological Survey of India shall not 
bepaidw.e.f. 01.01.1996." 

Being aggrieved by the above order the applicants have 

filed the present application. 

In due course the respondents have entered 

appearance and have filed written statement. The 

contention of the respondents as it appears from the 

written 	statement 	is 	that 	in .  view 	of 	the 

regionalisation the SDA shou('d not be paid to the Group 

'C' and 'D' employees work\ing in the North Eastern 

Region. 

We have heard Mr B.K. Sharma, learned counsel 

for the applicants and Mr B.C. Pathak, learned Addl. 

C.G.S.C. Mr Sharma submits that this Tribunal gave a 

final order on the basis of the original application 

No.37(G)/89 filed by the applicant No.1, holding that 

the applicant No.1 was entitled to SDA. No appeal 

was filed against that judgment. According to Mr 

Sharma the said judgment of the Tribunal reached its 

finality so far as applicant .No.l is concerned. The 

applicant No.2 was a party to the original application 

No.183/90 and the Tribunal in this case also directed 

payment of SDA to the members of the association in 

which ........ 
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which the applicant No.2 was also a member. On appeal, 

the Supreme• Court passed the. Annexure 5 order dated 

7.9.1995, portion of which have already been quoted. 

Besides, Mr Sharma submits that the applicant Nos.l, 2 

and 9 were appointed outside the North Eastern Region 

prior to 1980 and the authority had transferred them to 

the North Eastern Region between 1977 and 1980. In 

respect of the other applicants Mr Sharma has very 

strenuously argued that, no doubt, these applicants were 

recruited in the North Eastern Region, but they were 

appointed on the basis of All India Recruitment and they 

do not belong to the North Eastern, Region. Therefore, in 

spite of the Anne.xure 5 judgment of the Supreme Court, 

these applints are also entitled to get SDA. Mr B.C. 

Pathak learned Addi. C.G.S.C., on the other hand, submits 

that the present applicants are not entitled to get the 

SDA as per the spirit of the Annexure IA Office 

Memorandum dated 14.12.1983 and in the light of the 

observations made, by the Supreme Court in the case of 

Chief General Manager (Telecom), N.E. Telcom Circle -vs-

Rajendra Ch Bhattacharjee reported in (1995) AIR 813. 

8. 	On hearing the learned counsel for the parties 

we are of the opinion that the Añnexure 5 judgment dated 

7.9.1995 of the Supreme Court has ' clearly 

mentioned that the SDA is not 'payable to those 

employees who are residents of the North Eastern 

Region. It is not possible for this' Tribunal to come to a 

definite conclusion in the absence of necessary fact's 

as to whether the present applicants are residents of 

the North Eastern Region or not. The Annexure 6 order 

dated 29.12.1995 also does not indicate that this was 

iásued after taking into consideration of the fact' that 

the.......... 
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the applicant Nos.1, 2 and 9 were transferred from outside 

to the North Eastern Region. Therefore, we feel it will be 

apposite if-the matter is sent to the respondent No.3 to 

consider the following: 

Whether the applicant No.1, in whose favour this 

S 	 Tribunal gave direction by order dated 29.6.1990 

passed in original application No.37(G)/89 to pay 

the SDA and there being no appeal against that 

S 

 order, is entitled to get the SDA ven after the 

Anexure 5 judgment dated 7.9.1995 of the Supreme 

Court. 

Whether' the applicant Nos.l, 2 and 9 who were 

transferred to the North' Eastern Region from 

	

- 	outside prior to the Annexure 3 regionalisation 

which ,came 'into effect from' 1.8.1984, are. 

entitled to get SDA even after the Annexure 5 

judgment dated 7.9.1995 of the Supreme Court. 

The respondent No.3 shall further consider whether 

the applicant Nos.3 to. .8 are residents of the 

North Eastern Region and not entitled to SDA as 
0 

indicated in the Annexure 5 judgment dated 

7.9.1995 of the Supreme Court. 

The respondent No.3 shall decide these points 

after taking into considerationof the relevant rules and 

law and dispose of the matter as early as possible at any 

rate within a period of three months from the date of 

receipt of this order. As prayed by the learned counsel 

for the applicants, before a decision is taken by 

respondent No.3 a personal hearing maybe given to the 

applicants or their representative.  

9.. The application is accordingly disposed of. No 

order aA to costs. 

G. L. SANGMYINE 
	 D. N. BARUAH 

ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 

NKM 
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BEFORE IE CENTRAL ADMINISTRNTIVE TRIBUN14 

GUWAHATI BENCH 

O.A. No, 78/96 

Sri.H*iRain & ors. 
.Applicants. 

- vs - 

The Union of India & ors 
-.Respondents. 

LIST OF DZTNS 
/ 

/ 	
1 • 16.12-64 :-. The applicant No. 1. was initilly 

I appointed in the Indian Bureau of Mines 

and was posted at Nagpur and he is a 

permanent resident of State of U.P. 

1(A) 12-8-80 :-. The applicant was transferred to the 

North Eastern Region and since then he 

has been serving here. 

2. 7-7-74 :- The applicant No.2 was initially appoint-. 

ed in the department of Geplogical Survey 

of India, dalcutta and ie is a permanent 

resident of Calcutta. 

1 ,. 

2.(A)June 1997 :-. The applicant was transferred from 

Calcatta to N.E. Regthon. 

3. Sept. 1 74 :- The applicant 99.I was appointed in the 

Dept. of GI, eraia and was posted at 

Shillong and he is a permanent resident 

of Kerala. 

contd. ...p/2. 

;.• 
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1 
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- 2 -. 

- 	 4. April 1977 :- The applicant N0•  4 who is a Permanent 

resident of Ichapur, West Bengal was 

appointed in the G S I in April 1977 and 

was posted at Shillong. 

S. January'83 :- The aiplicant No.5 is a permanent resid-

ent of state of West Bengal also wife of 

applicant No.2 was appointed in thea G 

X and was posted at $hillong. 

April 1 77 :- The applicant No.6 is a Permanent resid-

ent of West Bengal and he was appointed 

in the GSI in April 1 77 at Shillong. 

December 1 80 s- The applicant No.7 is a permanent 

resident of Bihar and he was appointed 

in the GSI and was posted at Shillong 

in Dec. 1 80. 

Nov. 1 82 s- The applicant No.8 is a permanent resident 

of Bihar and he was appointed in the GSI in 

Nov. 1 82 and posted at Shillong. 

9.8-12-72 :- The applicant No.9 is a permanent resident 

of West Bengal and he was appointed initia-

ily at Bangalore and he was subsequently k 

transferred to Shillong on 1-6-77. 

10. 14.12.83 :-' Office Memorandum issued by Govt. of India 

giving the benefit of SDA to the Central 

Govt. Employees. ANNEXtYRE_1(A)(page_2)) 

contd. ......p/3. 
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29.10.86 s- Office Memorandum clarifying the position 
& 

20. 4. 87 	for grant of special duty allowances to 

the Central Govt. employees who have All 

India Transfer Liability and who are pre-

sently posted at North Eastern Region and 

who are not permanent resident of N.E. 

Region. ANNEXURE 1 (B)(qe-29 

1.10.81 :- Govt. of India issued a letter deciding 

transfer of administrative control over 

group-C and group - 1) posts to the respe-

ctive GSI units. Thus the Govt. of India 

reasonalised the services of Group - C 

and group _Demployees off GSI. 

NEX(JRE 	2 (aoe 32)
, 

 

23.7.84 :- The aforesaid re&ona1isation came toeffect 

w 	from 1.8.84 in the form of a circular. 

NNEXURE -3 (pane 351 

19.6.90 :- Govt. of India issued a Circular clarifying 

that the group - C and D posts will be fi-

lled up on regional basis and thw clause 

All India Transfer Liability will not be tx 

there in respect of group - C and D posts. 

NNEXtJRE4 (page-37) 

Persuant to .NNEXtJR-4 Circular the 

authority stopped the payment of S1A to gr-

oup - C and group -D employees of N.E. Reg-

ion and being agrégd the stoppage of SDA 

some employees approached the Hon'ble 

Tribunal in O.A. Nos. 182/9fl and 183/90 in 

contd. .........p/4 - 
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which this Hon'ble Tribunal held that the group 

C and D employees are also entitled to SDA. 

15. 7 • 9 • 	:— Being agreed by the aforesaid j tdgement and 

order dated 12.9.91 authority concerned app-. 

roached the Hon'ble Suppreme Court. The Hon'ble 

suppreme Court vide Its order dated 7.9.95 dis-

posed of the aforesaid appeals and held that 

o the special duty allowance payable to thw 

Central Government Employees having All India 

Transfer Liability is not to be paid to such 

group -C and 1) employees of Geological Survey 

of 1ndia who are resident of the region in 

which they are posted. The Hon'bie Suppreme 

Court has also reiterated the pronouncement 

in the case of UNION OF INDIA & CR5.- Vs.. 

S.Vij ar kurnar & ors • ANNEXURF- 5 (page3. 

• 16. 29.12.95. :— The Deputy Director General of GSI N.E. 

Region Issued a letter by which it WS 

declared that in complince of the order of 

the Suppreme Court SDA currently being 

paid to group -Cand D employees of GSI sha.. 

11 not be paid w.e.f. 1.1.96. 

ANNEXUftE-6jpacte-40). 
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• 	 IN THE CENTRAL A 4INISTRATIVE TRIULL c7 

JWAHM 	BTCH ON 

O.A. No 	of 1996 

BETTEEN 	 - 

1. Shri Hari Ram, 

• 	 2. Shni. Sunil Ghosh, 

 Shni Gopala Kr., Nain,. 

 Shni Ashoke Kr. Das, 

 Mrs. Reera Ghosh, 

 Shni .Dilip Kr. Sarkehi, 

 Shni Radheshyarn Ram 

 Shri Rajendra Prasad Singh 

9. Shri Mlqnindxa ChandraDa 

• All are Group 'C' and'D' 	employees of 
• Geological Survey of India serving in the 

States of North Eastern Region 	old 
'AinistratiVe Building, 	Shillong-3. 

PDljcaflts 

AND 

The union of india, through 
the Secretary, Ministry of 
Steel and Mines, Government of India, 

• 	 Shastry Bhawan, New Delhi-i 

The Director General, 
• 	 Geological survey of India, 

27, Jawahanlal Nehru Road, 
Calcutta 16. 

3 • TheDUty Director General, 
Geological Survey of India, 
North Eastern Region, Aaha Kutir, 
Laitumkhra, Shillong-3. 

Re on den t 

DETAILS OF APPLICATION 

1 • P ARTL CUL ARS OF THE ORDER AGAIN ST W CH 
THE APPLI CMTI ON I S MADE: 

This application under Section 19 of the 

Administratie Tribunals Act, 1985 is directed against : 

• 	 Contd ... P/2. 



-2- 

(a) Office order N. 5458/12/LP..SDW92 dated 29th 

December 1995, passed by the Deputy Director General, 

Geological Survey of India, North Eastern Region, 

Shillong, stopping the payment of Special 1ity. 

Allowance to all the Group 'C' arid'D' employees of 

the Geological Survey of India posted in the North 

Eastern RegOfl. 

2. JUPISDIC)N OF THE TRIBUNAL 

The app1icsflt declares that the subject matter 

of the instant case is within the jurisdiction of the 

Tribunal. 

• 3• LIMITA1ON 

• 	 As under the relevant servim rules no appeal 

lies againstthe ipugnedorder dated 29th December 1995 

• therefore, the impugned order is a 'final order' within 

the meaning of Section 20 of the Administrative Tribunals 

Act, 1985. Since the instant application is being filed 

within the prescribed limitation period of one year from 

the date of passing of the impugned order, therefore, it 

is stated that the 	a'i' irg instant aplicatiOfl 

fulfils the legal requirements of limitation as laid 

do.n under Section 21 of the Administrative Tribunals 

- 	 Act, 1985. 

4, FACTS OF THE CASE : 

4.1 	That the applicants, in the instant case are 

aggrieved by the office order No. 5458/12/SLP/5DW92 

dated 29th December 1995, passed by the Deputy Di rectOt 

General, Geological Survey of India, North Eastern Region 

Con td....P/3. 
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(Respondent No. 3) pursuant to which the payment of 

Special Duty Allowance (hereinafter alludsd to as 'SDA') 

to all the Group 'c' and '0' employees of the Geological. 

Survey of India (hereinafter referred to as the'GSI' 

for the sake of brevity) has been stopped with effect 

frOm 1.1.1996. The impugned order has been passed 

purportedly in compliance of the order of the Supreme 

Court in Civil Pppeal No. 8208-8213/1995 (UOI Vs. Sri 

Sunil Ghosh & Ors.) wherein the Supreme Court has held 

that "the Special Duty Allowance payable to the Central 

Government employees having all India transfer liability 

is not to be paid to such group 'C' and '0' employees 

of Geological Survey of India who are residents of the 

the region in which they are posted g,"(emphasis added)' 
4 

CtT 

The applicants' case before this Hon'ble 	1 
Tribunal is that they are not the residents of the 

North Eastern Region in which they are posted and as 

such the order of the Supreme Court in the case of U0 

Vs, Shri Suni.L Ghosh and ors. has no application'in 

case. According to the applicants, the impugned order 

dated 29th December 1995 wrongly applies the ratio of 

Supreme Court's order in the case of U0I Vs. Sunil Oh 

and ors 	In their case, and ii].egally deprives them of 

the payment of SDA. As the applicants have a common 

grievance emanating from a common cause of action, there.-

fore, they have come before this Fbn'ble Tribunal in a 

joint petition for the redressal of their common grievenC- 

The aforesaid in brief is the crux of the 

the subject matter of the instant case. The applicants 

now state the facts of the case in seriatim. 

Con td...P/4. 
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4.1 	As whether or not the applicants can be 

described s the residents of the North Eastern Region 

is of great relevance in determining and adjudicating 

the issues involved in the instant case, therefore, 

it would be apposite to give the, brief account of the) 

applicants' service career and nature of their physical 

presence in the North Eastern Region. 

(a) The applicant No. 1 is the permanent resident of 

the Stateof Uttar Pradesh in Aryanagar, LukcnOw. 

In official records also his permanent residential 

address has been shown in the Stateof U.P. He was 

initially appointed on 16.12.64 in the Indian 

Bureau of Mines and was posted at Nagpur. In 1966 

the Indian Bureau of Mines was amalgamated with the 

Geological $rvey of 1ndja. After the merger the 

applicant was traiis,ferred to Jaipur in Rajasthan 

and from there subseuefltly, to LucknOw in U.P. 

(which also happens to be ap 	an' s home town). 

From Lukflow, on 12.8.80, the applicant was 

transferred to the North Eastern Region and since 

then he has been serving here. 

(b) 	The applicant No. 2-  is thepermarlent resident of 

Rabindra Palli, P.O. Prafulla Kangi, Calcutta-59 

in the State of West Bengal. At the time of joining 

the GSI, the applicant's home town was Jalpaiguri 

in the State of West Bengal. Fbwever, subsequen,tlY, 

the applicant's family permanently shifted to 

Calcutta. At present in the official records also 

the applicant's permanent address has been shOwn 

Con td. .P/5. 



to be in Calu2tta. After the recruibuent in the GSI, 

the applicant' a first appointhent was in Calcutta 

on 7.7.74. From Calcutta he was transferred to 

the North Eastern Region in kine 1977 in Public 

interest. Thus since 1977 the applicant has been 

serving in the North Eastern Region. 

(c) The applicant NO. 3 is the permanent resident of 

Thozuvaretala buse, Pawgappara, Kazhakuttam, 

Trivandrum, Kerala. In Sep tenber 1974 he was appointed 

in the GSI and was posted at Shillong in the North 

Eastern Region. 

(a) The appli1at No. 4 is, a permanent resident of 

Ichapur.. Nabalganj, 24 Parganas, West Bengal 

He was appointed in GSI in April 1977 and was posted 

at Shillong in the North Eastern Region, 

The applicant No. 5 is also a permanent resident of 

Rabindra Palli, P.O. Prafulla Kanan, Calcutta-.59, 

in the State of West Bengal. She is the wife of 

applicant No.2. She was appointed in GSI in Jan, 1983 

and was posted at Shillong in the North Eastern Region. 

The applicant No, 6 is a permanent resident of 

village Dubisleheri, P.O. Karicha Via Singur, Dist. 

boghly, Chandan Nagar, West Bengal. He was appointed 

in GSI in Pril 1977 at Shillong in the North Eastern 

Region. 

The applicant No. 7 is a permanent resident of village 

Chhotkadhakich, P.O. Barakadhaicaich, Dist. Bhojput, 

Biha. He was appoihted in GSI in December 1980 and was 

posted at shillong in the North Eastern Region. 

Contd, . .P/6. 
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The applicit No. 8 is a permanent resident of 

village Purana Kathar, p0. Chau]cia,Dist. ]3hOjput, 

Bihar, He was appointed in GSI in Novenber 1982 

and was posted at Shilling in the North Eastern Region. 

N 
The applicant No. 9 is a permanent resident of 

Balagarh Road, P.O. Sahaganj, Djst. I*,oghly, West 

Bengal. He was appointed in GSI on 8.12.72 and was 

initially posted at BangalOre in the Karnataka 

Circle. He wes  subsequently transferred to Shillong 

on 1st Jun5 1977 and since then he has been serving 

in the North Eastern Region. 

4.2 	It is, therefore, seen that all the nine 

abovementioned applicants are the permanent residents 

of places outside the North Eastern Region. in the case 

of ,  applicant No. 1, 2 and after their appointment to 

the GSI they were initially posted to the places outside 

the North Eastern Region and were subsequently transferred 

to the North Eastern Region from outside. Though in the 

case of remaining appli3Ints their first appointment 

was in the North Eastern Region itself but it is notewothy 

that all of then came from outside the North East to the 

Northe East for the sake of job and incentives attached 

to it. Moreover at the time when applicants were given 

appointments in the GSI they had all India transfer 

liability. 
16e that as it may, it is only for carrying out 

their official duties that the abovementiOfled nine 

are at present in the North East Region and their perma. 

nent dwelling Iuse/place is outside the North Eastern 

Region. 

Con td... .P/7. 
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40 	In respect of persOn working in North Eastern 

Region, Government of India have passed from time to time 

certain orders conferring certain benefits to such 

persons taking note of the hardships prevalent in the 

region. One such benefit is Special t*.ity AlldwanCe. 

There are three different office memorandums of the 

Government of India which lay down the conditions on the 

fulfilment of which the Central Government employee is 

entitled o get the benefit of SDA. The three office 

memorandums are (i) office memorandu4 dated 14. 12.83 ; 

(ii) office memorandum dated 29.10.86 and (iii) office 

memorandum dated 20.4.87. 

The office memorandum dated 14.12.83 is 

on the subject of "Allowencesarid facilities for civilian 

employees of the Central Government serving in the States 

and Union Territories of the North Eastern Region - 

Improvement thereof." As per this memorandum, the 

allowance shall be payable if the posts be those which 

have "All India Transfer liability." 

t 

If this office memorandum is read alongwith 

two other subsequent memorandums dated 29 0 10 0 86 and 

20.4.87, it becomes clear that the special duty allowance 

is meant to attract pernsou:tside the North Eastern 

Region to work in this region because of inaccessibility. 

and difficult terrain. In this connection, it is note.-

worthy that the 1983 memorandum starts by saying that 

the need for allowance was felt for "attracting and 

retaining" the service of the competent officers for 

Contd.... .P/8. 



service in the North East Region. ,  The 1986 memorandum 

makes this position clear by stating that Central 

Government civilian employees who have All India 

Transfer liability would be granted the allowaPce 

"on posting to any station to the North Eastern Regions" 

This aspect is made clear beyond doubt by the 1987 

memorandum which stated that allowance would not become 

mum payable merely because of the clause in the 

appointment order relating to All India Transfer 

liability.' 

1.4 	All the three office memorandums, if read 

harmoniously make it apparent that existence or non-

existence of clause in regard to "All India Transfer 

Liability" of a Central Government employeex does not 

have much relevance in determining whether or not a 

Central Government employee is entitled to get SDA.. 

In this connection, the only relevant aspect is whether 
11 	

a Central Government employee is a resident of a place 

outside the North East Region and whether on getting 

employment in a Central Government servi ce,. from outside 

the Mor.th East Region he has come to North East Region 

to perform his official duties. Pherefore, in a given 

case if a Central Government employee is a resident of 

a place outside the North East Region and after his 

appointment is posted or transferred to the North East 

Region then he is entitled to be given SDA and the 

presence or absence of an "All India Transfer Liability" 

clause in his letter of appointment does not have any 

relevance in determining . his entitlement to get SDA. 

Contd. . 
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Copies of &$t the 	memorandums in 

chronological order are annexed hereto and 

marked as ANNEXURES11A.A1B a 	respectively. 
s'J-s 	, be &.,tc4-e 4i, Hoc1Li&cc 1 	Mei 

Qjo. 

	

4,5 	The legal propositions in regax:d to the 

payment of SDA, as enunciated herein above, is in 

conformity with the law laid down by the Supreme Coutt 

in the case of "Union of Int a and others Vs. S. WNW 

Viaya Kumar and others," 1994 SJPP(3) 3CC 649. In this 

case it was held by the Supreme Court that those 

Central Government ernloyees who are residents of the 

North East Region are not entitled to get SDA even 

though the pOsts to which they are appointed are of 

"All India Transfer Ljabjlity". Though in ti-is case the 

Supreme Court did not define as to who can be called 

resident or nonresident of the North Eastern Region 

but the Court emphasised that the SDA should be given 

to only ti-ose Central Government employees who are 

posted to North Eastern Regi'n from a place outside 

the North Eastern Region and who are not the residents 

of the North Eastern Region. whiiestating so the 

Supreme Court did not attach any relevance to the 

presence or absence of an "All India Transfer Liability 

clause" in the appointment order of the Central Govern- 

ment employee. 

	

4.6 	That after recruitment of the appliits 

to the GSI on an all India basis and after their transfer 

and posting from places outside the North Eastern Region 

to the North Eastern Region, till 1984 their terms of 

appointment with theGSI carried with it a liability 

Contd. ....P/1O 
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to serve in any part of India. Hence till 1984, the 

Group C' arid 'D' employees working in the North Easteri 

Region werepaid SDA. 

	

4.7 	However, during 1981 the Government of India 

vide letter No.J_11011/1O1/78M..2 dated 1.10 0 1981 decided 

to transfer adrainistative control over GtOup 'C' and 'D' 

posts to the respective Sr. DDGs/DDGs/Iflcharge of 

Regional Offices/Divisions of the GSI. While transferring 

aniiistrative control over Group 'C' and 'D' posts to 

the respective DDGs of regions/Divisions, no option was 

• given to the employees to elect allotment to a particular 

Region/Division and the instruction to thks effect was 

specifically given in the order. Thus when the Govern-

ment of India directed the regiOnalisatiOn of the services 

of Group 'C' and 'D' employees of the GSI, the Group 'C' 

and 'D' employees who come from the places outside the 

North Eastern Region to the NOrth Eastern Region were 

offered a fait accompli. They either had the option of 

leaving the job or to serve in the North E 5 stern Region 

for the remaining part of their service career. They 

, were thus compelled to choose the least ominous of the 

two - the latter. 

Copy of the letter dated 1.10.81 is annexed 

hereto and marked as NNEXURE: 2. 

	

4.8 	That in pursuance of the Government of India' s 

letter dated 1.10.81, the Director General, GSI 

constituted separate cadres for Group 'C' and 'D' 

employees on regional basis as per posts allotted to them 

as on 1.8.84. The region ali sation, therefore, came into 

Con td .... P/11 
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* effect from 1.8.84. The afôrsaid change was brought in 

pursuant to the circular No. £ 5219C/11021/8.16 

VO&. I dated 23.7.84. 

Copy of the Circular dated 23.7.84 is annexed 

hereto and marked as ANNEJR: 3. 

	

4.9 	Since pursuant to the regionalisation of 

Group 'C and 'D t  cadres of the GSI the all India transfer 

liability was no more as such posts were filled up on 

regional basis, the G5I issued a circular dated 19.6.90 

thatthe clause in the offer of appoinnent namely, the 

appointhient carried with it a liability to serve in any 

part of india Is no more valid for Group 'C' and 'D' 

posts. duo to the fact that such posts ae filled up on 

regional basis. 

copy of the circtilar dated 19.6 0 90 is annexed 

hereto and marked as NEJPE4. 

	

4010 	That pursuant to the Annexure:4 circular 

dated 19.6.90, the OSI authority stopped the payment of, 

SDA to the group '' and 'D' errloyees posted in the 

North East Region on the ground that they do not have all 

India transfer liability. This prompted the employees 

to approach the Gauhati Bench of the Central' 
Admini-strative Tribunal wherein the Jbn'ble Tribunal in 

O.A. No. 182 of 1990 and 183 of 1990 vidd its Judgment 

dated 12.9.91 held that the Group 'C' and 'D' emloyees 

are entitled to SDA. 
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4.11 	The Judgment of the Tribunal dated 12.9.91 

was a subject matter of challenge before the Supreme Coutt 

in Civil Ippeal NO, 820 - 8213 of 1995 arising out of 

SW Nos. 12450-55/92, filed by the Union' of India. The 

Supreme Court vide its order dated 7.9.95 disposed of the 

aforesaid appeals and held that "the Special Duty 

- Allowance payable to the 6entral Governrnt employees 

having all India Traflsfer Liability is not to be paid to 

such Group 'C and Group 'D' employees of Geological &irvey 

of India who are residents of the region in which they are  

pdsted." (emphasis added). While holding so the Pçex Court 

reiterated the pronouncement in the case of Union of 

India and others Vs. S. Vijay Kumar and others. 

Copy of the order, of the Supreme Court dated 

7.9.95 is annexed hereto and marked as 

ANN EX R. 

4.12 	That it is pertinent to note that the Supreme 

Court in its Annexure:5 order emphasised the factum of 

residence in the North Eastern Region as the only relevant 

factor tobecOnsidered while determining the eligibility 

of the employees to get SDA. While stating so the Pç,ex 

Court did not make any mention of "All India Transfer 

Liability" as a factor which might be taken into 

consideration while determining and dcidiflg the question 

of payment of SDA to the Central Government employee 

posted in the North Eastern Region. 

4.13 	That pursuarit to the Annexure:5 Order of the 

Supreme Court, the Deputy Director General, Geological 

Survey of India, North Eastern Region, vide office 
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order No. 5426/12/SLP SDA/9 2 dated 29th Decerribe t 199 5 

declared that in compliance of the order Of the Supreme 

Court, Special Duty Allowance currently being paid to 

Group !C' and 'D' errloyees of the GSI shall not be paid 

w.e.f. 1.1.96. While stating so the order conveniently 

and selectively quoted out of context that part ofthe 

order of the Supreme Court where the Court had unequi-

vocally stated the well accepted official position that 

all India transfer liability no longer continues in 

reect of Group 'C' and 'D' employees. It is stated that 

there is no dispute with the fact that the All India 

Transèt Liability no longer continues in regard to 

Group S c' and 'D' employees of the GSI posted in the N 0 rth 

Eastern Region, but this has hpened only since 1984. 

Hence the employees who are the residents of the places 

outside the North Eastern Region and were posted or 

transferred to the North Eastern Region prior to 1984 

and were working In the North Eastern Region since then, 

cannot be held to be the residents of the North East 

Region just because they do not have All India Transfer 

liability and they are liable to be transferred only 

within the North East Region. This is because factum of 

being the residents of the North Eastern Region cannot 

be determined On the basis of All India Transfer liability-. 

I a fact, recognised and accepted by the Supreme Court. 

Copy of the order of DDG, GSI dated 29th 

December 1995 is annexed hereto and marked 

as ZNNEXURF.6 

4.14 That pursuant to the 1nnexure.6 order of the 

DDG, since 1.1.96, 	the Group 'C' and 'D' employees of the 
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GSI posted in the North East Region have not been paid 

the SDA. It is stated that Axnexure:6 order has grestly 

disturbedand pained those Group 'C'. and.'D' employees 

who were posted and transferred to the North Eastern 

RegiOfl from placesoutside the North Eastern Region prior 

to 1984,. 	By no stretch of imagination can it be held 

that the regionalisatiOn scheme of 1984 and discontinuation 

of All India Transter liability clause has made these 

employees the residents of North Eastetfl Region. Hence 

the deprivation of these eiTloyees from getting SDA is 

unjust and improper. 

• That in the facts and circumstances of the zX4. j5

case, the following issues arise for the determination 

and adjudication of this Fbn'ble Tribunal 

Whether the tegionalisation scheme of 1984 and 

discontinuation of All India Transfer liability 

clause in 1990 has made all the Group 'C' and 'D' 

errloyees posted or transferred to the North Eastern 

Region from places outside the North Eastern Region 

prior to 1984, the residents'of North Eastern Region? 

What is the true import and ratio of Judgment of 

the supeme Court in the Vija.y Kumar's case as well 

as in the GSI's case 7 

When can a Group 'C ,  and 'D' employees posted or 

transferred to the North East Region prior to 1984 

from places outside the North East  Region, be 

described as the 'residt' of the N0 rth Eastern 

Region 7 
Con td .... P/15. 
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4.16 	That all the apnlicants in the instant case 

were transferred and posted to the North E,.st  Region 

prior to 1984 from places outside the North East Region 

when the regionalisation scheme of 1984 was not in 

vogue. In all the cases, the permanent residences of the 

'applicants are in places outside the North East Regione 

In official record.s also, the permanent addresses of all 

these' applicantshave been shown to be in the places outside 

the North East Region and these applicants have no 

intention of permanently settling in the North East  Region. 

They are here only for carrying out their, official duties 

and on reaching 'the age of superannuation they would leave 

this region and they would go back to their original home 

towns. The. instant case is not a case where the applicants 

were posted or tranferred to the North, East Region after 

1984. Had it been so; the case would have been different 

because the persons getting appointment to the GSI after 

1984 would have been aware of their permanent official 

state in a specific region and it could be sd in 

their cases that they vlunteered for it. however, these 

applicants-who were all posted and transferred to the North 

East, Region from places outside the North E astern Region 

are the victims of the circumstances because the regionali-

sation scheme was imposed upon them, that too at a time 

when they were posted to the North Eastern Region from 

outside places. Hence it cannot be held that all these 

applicants are the residents of North Eastern Region and 

thus are not entitled to get SDA. 

4.17 	That the Annexure-4 circular dated 19.6.90 

categorically states that the appointees recruited in 

Group 	'D' cadres-On 1.8.84 or thereafter do not carry 

Contd... ,p/15(A) 
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All India Service liability. Since all the applicants 

In the instant àppli.catio were appointed prior to 1.8.84 

therefore, the very much ha.v All India Service Liability. 

Mdreover, the regionalisation was carried out only w.e.f. 

1-8-84thefore, those who were appointd prior to 

1.8.84 can ot be c1ubbed under the sáid regional.isation 

scheme and deprived of the S.D.A. 

4.18 	That since the regionalisation scheme was 

• 	 carried out only on 1.8.84 it cannot be held tha those 

• 	 who were appointed prior to 1.8.84 have ceased to have 

All India Service. liability and as such, they are not 

entitled to be given SDA. The appointment of the 

applic nts prior to 1.8.84 is a significant factor which 

• 	 cannot be lost sightofin deciding and determining the 

question at as to whether the applicants have All India 

Tmnsfer liability or not. The respondents having failed 

to consider this important aspect of the matter have 

committed grave error of law. and wrongly held that the 

applicants are not entitied to get SDA. 

4.19 	Thatthe applicants file this application 

bonafide and to secure the ends of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5,1 	• -That the impujned order dated 29.12.95 misread/ 

misinterpreted t he order of Supreme Court passed in Civil 
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?ppeal.No. 820$..8213/95 though the impugned order 

purports to be in conformity with the impuç1 Judgment 

and Order of the Supreme Court but in fact it 

misinterprets tha said order, to the detriment of the 

applicants. 

5.2 	That the impugned order is not in conformity 

with the Judgment and order of the Supreme Court passed 

both in S. ViJaya Kumar's case and also in GSI's case 

and thus liable to be set aside and quhed on this ground 

alone. 

5,3 	' That the judtierit' and order of the Hon 'ble 

Supreme Court emphasises upon the factum of residence 

in the North East Region as being the only parameter 

to determine the eligibility or otherwise of the employees 

to get SDA. However, contrary to it the impugned order 

- lays undue stress upon the discontinuance of all India 

Transfer liability clause to deprive the Group 'Ct and 

'D' employees from getting SDA.. 

5 • 4 	That the impuged order dated 29.12.95 has 

been passed arbitratly and in total non_epplicatiori of 

mind to the ratio laid down by the Supreme court in its 

Judgment and order passed in S. Vijaya Kumar's case and 

GSI's Case. ' * 

5,5 	For that the impugned order fails to consider 

the cases of all those Group' 'C' and 'D' employees 

of the GSI who were transferred and posted to the North 

Eastern RgiOfl prior to 1984 from places outside the 

Contd.,,.P/17. 
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North Eastern Region. The impugned order ignores the 

fact that if was lure of drawing of SDA which was one of 

the primary factors in bringing these employees to the 

North Eastern Region.. Hence by framming and formulating 

the regionalisation scheme and discontinuing the 

all India transfer liability clause, these employees cannot 

be held to he residents of the North Eastern Region and thus 

deprive of their SDA. 

5.6 	That the impugned order ignoresthe fact that 

there are two different categories of Group 'C' and 'D' 

employees. The first cat,egory is of those who weretransferred 

and posted to the North Eastern Region prior to 1984 from 

places outside the. North Eastern Region, while the second 

categorhm of isof those Group 'C' and 'D' employees who were 

appointed in GSI on regional basis after 1984. There is no 

dispute about the fact that the second category of group 'C' 

and 'D' employees of the GSI are not entitled to get SDA 

while the same thing cannot he said in regard to the first 

category of Group 'C' and 'D' employees. 

5.7 	That the impugned order dated 29.12.95 also 

violates the three office memorandum of the Government 

of India pursuant to which the very scheme of granting 	- 

the SDA was formulated. 

5.8 	For that the impunged order is unjust, unfair and 

unreasonable and thus liable to be set aside and quashed. 

59 	That the applicant having been appointed prior to 

1.8084 it cannot beheld that they do not have All India 

Transfer liability. 

6. DETMILS OF REMEDIES EXHAUSTED $ 

The applicants declare that they have no other 

alternative remedy other than approaching this Hon'ble Tribunal1 

7 
	 Contd .... P/18. 



MATTERS NOT PREVIOUSLY.FILED OR PDIN 
• 	WITH 	THER COURT : 

I 

The applicantr, further declarei 	 they 	not 

previously filed any applicatiOfl, Writ petition or suit 

regarding the mattE in respect of which the application 

has been filed1 befOte any other court of law, or any 

other authority and/or any other Berch of the Hon'ble 

Tribunal nor any such application, writ petition or suit 

is pending before any of them. 

RELIEFS SOUGHT : 

In the facts and circumstances, the applicants 

pray for the folosdng relief S : 

8.1 Quash and set aside the office Order No. 5426/12/SW 

SDW92 dated 29.12.95 (nnexure-6) 

8.2 Direct the respondents to pay the Special' Du.ty 

Allovance to the applicants alongwith'arrears 

retrospectively from 1.1.96 

8.3 Pass any other or further order or orders or give 

direction or 5 irectins as may be deemed fit and 

proper in the facts and circumstances of the case. 

* 	9. INTERIM OEP PRAYED FOR: 

S 	 • 	tirect the respondenlfs that pendency of this 

case shall 'not be a bar for them to cons.der the case 

of thkse applicants in regard to tneir eligibility to 

get Special Duty Allowance. 

10.... .. . .o. • 

The application is filed through Advocate 

S 	 • 	 S 	 Coritd...P/19. 
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11,, PARTICULARS OF THE I.P.O.': 

(j) I.P.O. No 

Date 	 --'' 

Payable at 	:Gawahati. 

12. LIST OF ENCLOSURES : 

As stated in the InIex. 

VERIFICATION 

I. Shri Hari Rem, aged about 53 years, an enployee 

of Geological Survey of India, Old ,A&ninistrative Building, 

Shilloflg-.3, the applicant No. 1, do hereby verify and state 

that the. statements made in paragths 1 to 4 and 6 to 12 

are true to my knOwledge and those, made in pazagraph 5 are 

true to my legal advice and I have not suppressed any 

material fact. Iti also duly'authonised by the other 

plicants to sign this verification on their behalf. 

And I sign this verification on this the 

day of M'a-h 1996. 	 - 

S 	 - 



U. 

-39-

NNIxt3RE'Ifl' 

No.2001'+/3/-L.IV. 	 - 

Oovorninont' of India, 

Ministry of Finance, 

opartmônt of Expondituro, 

Now Polbi, the 1 1+th )oconibor, 1983. 

Subjects - Aliowiico and Facilities for civilian 

omployo S of Central Govorniiiont serving 

in the states & Union TcrritoroS of north 

eastern Region important thereof, 
. S 55• 

The need for attracting and retaining the 

service of Govt 5  Officr for sôrvicc in the north 

eastern region comprising the States of Assam, 

Moghalaya, Manipur, Nagalanand and Tripura and the 

Union Torriotirics of Arunachal Pradosh and 

Mizoram has boon appointed a committee under the 

Chairmanship of Secretary, epartmont of Personnel 

and Administrative Reforms, to roviso the existing 

a allowancbs arid, facilities admissblo to the 

v.rioUs categories of C ivil ian Cent ral Govt. 

ompioyo ,s serving in the rogion and to suggest 

suit able -  rOcoinmon4ation The rOc'ommondations of 

the committee have been carefully considered by 

the Govt's  and the President is pleased to decide 

as follows- 

contd, ',j- 

Athocat. 
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TonurQ. of Postn/opuat ion, 
- - - -  

Thoro will be a fxocj tenure of posting 

of 3 years at a time for officers:wjth service 

of 10 years experience and 2 years at the time 

for offcers with more than 10years ivioes. 

Perio of leaye training etQ, in excess of 15 
days per year will be excluded in counting tho 

return of period 2/3 years, Officers, and 

omploye.s of the fixod t oriu.ro of s erric o 

montjcod above may o considorod for posting 

to a stat ion of thQir choice as possiblo. 

of- 

The period of deputation of tho 

Contra]. Govt, omployos in the States/Union 

torritorjos of the North astorn.Rogjon will 

gnora2ly bo for'3• years which can be extended 

in Oxceptjonj cases In oxionnntn.q  

interest as well as when tho omp1oyos con000d 

is proparod to stay longer, Tho adñiissj0 

deputation allowance will bo Cont inued to bo 

paid during tho period of deputation so extondod, 

ii) Wolghtago forcotal doputation/ 

training A. B ROAD AND SPECIAL NTI IN CIjNfl AL 

S at is fact oxyp or forinanc '. of dut los l'o r t ho 

Ats.ed. 

Advocate. 	 Coxltd, .1- 
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proscribed tonuro in the north cast shall bogivon 

duos in the case of c1igiLc officers in the 

mattr of- 

Promotion in cadre posts. 

Deputation to central tenure posts and 

C. Courses of training abroad. 

The gonoral roiiuiromont of at least three 

years service and cadre post between two cont ral 

tonurc doput at; ion may also be rolat ad to two 

years In descrying Cases of m.ritotious sorvico in 

the north east, 

A spocific entry shall be made in the CR 

of all employees  who rcndorcd a full tenure of 

service in the north eastern region to that affect, 

iii, Specil (Duty) Allo'wanco 

Central Govt, civilian employees who have 

alllndia transfer liability will be granted a 

special (Duty) Allowance at the rate of 25 percent 

of basis pay subject to a coiling of Rs.400/.- p.m, 

on posting to any station in the north oastornrogion. 

Such of those employees who are .oxomptod from 

payment of income tax will, however, not be 

eligible for this pocial (duty) allowance to any 

specIal pay and/or dopuaticn (du'y) allowance 

ALt'se. 	 ccntd, .'-. 

Advocate 

/ 
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A,itesLed. 

Advocate 

— 	 — 

plus spocia.l pay/deputation (Duty) Allowance will 

not excess Bs.I+00/_ p 1m b  Special allowance like 

spec ial c omp ens at ory (remot a 1 oc al it y) All owanc a, 

construction allowances and Project allowance will 

be drawn a separately, 

iv, Special cornpcns.tory allowance; 

1 Assam and Moghalaya. 

The rate of the allowance will bo 5$ of 

basic pay subject to a maximum of Rs .50/- p,m, 

admissiblo will be to all omployeus without any 

pay limit • The above allowance will be adinis s iblo 

with effect from 1,7.1982 intho case of ssam, 

2, Manipur 1  

The rato of alloi ,'anco will be as follow 

for the whole of Mnipur;- 

Pay upto Rs ,260/ 	•,,, Rs .+O/- p a m, 

Pay above Rs 260/ 	• e9i Bs • 1 5$ of basic pay 

subj.qct t o a max imu.in 

ofs.i50 P.M .  

3. Tripura; 

The rao of the allowance will be as follows: 

a, 	Difficult Area — Rs,25$ of pay subject to 

a intimuxn of Bs,Q/.. rnc1 a 

maximum of Rs.150/-. P.M. 

Contd ,j- 
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• b. 	Other areas. 

Pay upto Rs.260/- .Rs.I+O/- p.m. 

Pay above Rs,260/ 15% of basic pay subject 

to maximum of Rs.150/-

p,m, 

Thiro will be no charge in the existing 

rate of Special CompcnS'tOrY allow'inCOS admissiblo 

in runachal Pradosh, Nagaland and Mizoram and 

the existing rate of Disturbanco alovanco admisSilO 

in specified area of Mizorani. 

(v) Travelling IaiowanCOS on first 

appointment. 

In relaxation of the present rules (SR  105) 

that traellng allowanec is not admissible for 

journey 	drtaen in connection with initial 

appointment, in ease of journeys for taking up 

initial appointment to a post In the north eastern 

region, travelling allowance limited to ordinary 

bus fare/second class rate fare for raod/rail 

journey in excess of first +0u kms imfor the 

Govt. servant himself and his family will be 

admisSiblO. 

• . 	 . 	 (Vi) Travelling allowance for journeY on 

- 	 transfer. 

In relaxation of orders below SR 116, if on 

Aftested  

Advocate 
contd, .1- 
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transfer to a station in the north eastern region, 

the family of the Govt. servant does not aecothpany 

hini, the Govt, servant will be paid travelling 

allowance on tour for self only fOr transit 

period to join the post and will be permitted to 

carry personal effects upto 1/3rd of his ontticmont 

at Govt • cost or have a cash equivalent of 

carrying 1j3rd of his ontitlomcxit or the difforonco 

in weight of the personal affects he is actually 

carrying and 1/3rd of his entitlement as the ease 

may be, in lieu of the cost transportaion of 

baggage. In case the family accompanies the Govt. 

servant on transfer..od the Govt, servant will be 

entitled to the existing admissblo travelling 

allowance including the cost of transportation 

of the adinissilie weight of personal effects 

according to the grade to which the officer belongs, 

irrespective of the weight of the baggage actually 

carrier. Tho above prov.icns will also apply 

for the return journey on trans for baa kfroin the 

north eastern region. 

(vii) Road-mioago for transportation of 

personal offocts on transfor m  

In relaxation of orders bolow SR 116 for 

transportation of personal effects on transfer 

Advooate. 
	 cont d './-. 
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batweqn two different stations in the north 

oastorn. rOgion, .higbor rate of llowanco admissibLe 

for transpqrtat,jnn in 't' class cities subject to 

the actual o1xpqndituro incurred by the Govt. 

servantvjll to rtdmissibjo 

Joining with loavO. 

In ease of. Govt. servants pr000oding on 

loavo from a place of posting in north oatorn 

region, the period of travel In oxcoss of two 

days from the station of posting to outside that 

region will be treated as ioining timo The same 

canc.OSSion will be admissible on return from loavo 

Loavo Travel conoossion, 

Govt. sorvant who loaves his family 

bohind at the old duty station or another selected 

place .of rosjdonoo.and has not avaiod.of the 

transfer t rp. lolling allowanco for tho faLy will 
have the option to avail of the oxistingIoavo 

travol concoss ion of jo.o to home town once in 

a block Period 	2 yoar5 or in lieu thoroof, 

famility of the travel for himself once a year 

from tho station of posting in the north east to 

his home town or placo whorotho family, is residing 

nd in addition the facility for the family 

(resisted to his/her spous and two dependent children 

Atesecj 
contd.,/ 

VIt 
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only) also to ttwcl once a year to yisit the 

omployoo at the station or posting In the north: 

eastern region. In case the option is for 

the latter alternative, the case cost of travel 

for the initial distance (400 Krns/160 Kxns) will 

not be borne by the officer, 

Officer drawing pay of Rs,2250/.  of above 

and their facilities i,, spouse and two dependent 

chlriren upt o 18 years, for boys  and 2+ years for 

girls) will be allowed air travel between Impa.1 

S lie har/agart ala and C ale Ut t a and Vice -versa, while 

performing journey mentioned in the prooding para, 

(x) Children Education allowance/hostel 

Subs idy,  

Whore the children do not accompany the 

Govt. servant to the north eastern region, Children 

education allowance upto class 111 will be 

adxaissilio in respect of children studng in the 

last stat ion of posting of the employee concerned 

orany pay of drawn by the Govt, Servant • If 

children studying  In schools are put in hostels 

at the last Concerned station of posting or any 

other station, the 	• servant CnflC orned will be 

given hostel subsidy without other restrictions, 

Attese * 

AdvoQate 
	 contd, .1- 

V
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The above orddrs except In subara 

(iv) will also app1y to Central Govt, omployous 

Posted to Andaman &Nicobax' Islands, 

Thoso orders will take offoct from 

1st.Novenibor, 1983 and will rozaair in force for a 

period of three years upto j1t October, 1956. 

1• All existing special al1OWOnCOS, 

facilities and ConCossjoñs oxt.cndod by the special 

order by the 	 artments- , :Vf çf the Contal 

Govt. to their own omployoes in the region will 

be withdrawn from the date of offoct of the orders 

C ant aino d In this of fiio moinoranduiu. 

5, Separate orders will be issued in 

DOSPOCt of other Z'000mmondatians of the Ciitto 

referred to in paragraphi as abd who docisian a ro 

taken on thorn by.tho Govt. 

6. In so far as the parsons serving in the 

Indian Adult andAccounts Dopttl are Concerned, 

those orders issuo Consultation with tho Crritrollor 

and Auditor General of India, 

Attestej• 

Advocate 

Sd/- SC MAH.LIjç 
3OINr SECtETARY TO THE SOVT, OF 

INDIA, 
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UR 

NO, 2OOl'+/3/83E.Iv 

GOV11:N1ENT OF INIi%. 

MNIST111 OF FINCE 

OF EXPENDITuRE 
•11. 

- 	NEW DELHI, the 20th April, 1987, 

Subjoctt... iaiowncos and facilities for civiia 

omployos of the Central Government serving 

in the States and Union Territories of 

North..astorn Region and A. & N, Islands 

and Lakshadwcop - ixnrovomont thoreof,  - ._ _ 	------------------ - 
The undersigned is directed to refer to 

para 1 -(iii) of Ministry of Finance, Doprtmont of 

dated 1th 

Docozrbor, 1983 as amended vide Office Memorandum 

of even humbor dated 29 0 10.1986 on the above subject, 

which is roproducod below:- 

1 (iii) 

"Control 'Government civilian employees 

who h.vo all -India trans for liability will 

be granted a special (duty) al1wancc 

at the rate of 25$ of basic pay sub joct 

Auesect - 

contd4 .J- 
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to a ceiling of Rs.LIOO/.. per month 

on posting to any station t1n the North 

Eastern Region, Special (Duty) kllowanoo 

will be in addition to any speolal pay 

' and/or Deputation (Duty) Allowance 

already being drawn Subject to the 

condition that the total of such special 

(Thty) Allowance plus special pty/Doputat. 

ion (Duty) Allowance will not ox0001 

Rs ,1+OO/_ p,m, Special Allowance like 

spoci.l conipoimatory (remote locality) 

all ow anc 0 C ons t ruet ion allowance and 

Pro joct Allowance will be drawn Soparctt ely, 

2. 	Inátancos have been brought to tho 

notice of this iistry whdro special (duty) 

Allowance has boo aflowod to Cent ra]. Government 

cmployoos serving in North East Region without 

the fulfilment of the condition of all India 

transfer liability, This is against the spirit 

of orders on the subject • For the pur,oso of 

sanctioning special (duty) allowance, the all 

India transfer liability of the members of any 

service/Cadre or Incumbents of any posts/group 

of posts has to be dotorminod by applying tests 

Atse. 
of recruitment zone, promotion zone, etc, 10, 

0 ontd .,/.. 

_ 
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whether recruitment to the service/cadre/posts 

has bean rna3o on ail-Imdia basis and whether 

promot ion is also done on the bas is of all -India 

Zone of promotion based n common seniority for 

the sorvice/cdre/posts as a whola • 'Mro clause 

in the appointment order (as is done in the case 

of almost all posts in the Central Secretariat 

otc) to the affect that the person concerned is 

1 iablo t o be transferred 	ywhoro in India does 

not make him oligblc for the grnt of special 

(duty) al1owano 

3. 	Financial Advisers of the administrative 

Minis t eries /Departments are requested to review 

all such cases where special (duty) allowance 

n 	be en s anc t i on e d t o t he Cent ral Govern ient 

employees serving in the various offices including 

tlioso of autoiomous orgaiiisations located in the 

North East liogiox 	which are under administrative 

control of their Ministries/Departments. 

Sd,.. (A.N. SINHA) 
DIRECTOR (EG) 
TELE:3011819. 

To 

FjnaricjaJ.. Advisors of all Ministries/Departments. 

S S 

Ltesed. 
Ar 

Advocate1  I 
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NO.J.11011/1o1/78_M 0 2 
Government of India 

Ministry of Stol and Mines 
(Department of Mines) 

New Delh, the 1-10-1981. 

To 

The Deputy Diroct'r Geboral, 

Geological Survey of India, 

I\iorth Eastern Region, 

Shillong, 

	

S 	Subjot 	Rog1onalisatjn of Group ICI & !1 cadres 

of the Geological Survey of India. 

S ir, 

I am directed to say that with a view 

rogionafl,sc 	niriis'rat ion, 	the Government 

have doe ld.;d to trans for administratIve control over 
Group IQt and !D' Postfi to the respective Sr, DDGs/ 

DTGS/Incha:go Ô'f Regional Officers/Divisions of 

the G$I, As a preliminary stop, orctor: IL vo boon 
issuod including the Sr, DDGS/DGs/Inahargo of 
Regional 	 of GSI as Heads of 

DepartniOnt under tho lomontary rule 2(10) vido this 

Ministry 'S lotr No.A..2608/2/78..M2 datod 30.7.81 

(Copy enclosed), So that tht3y coULd exorcise all 

the administrative control In this rogar(1, The 

ALtesLecj 

Ad 	 • Contd../_ 
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The Central Hoadquarto.s of the GSI,Calcutta, 

have accOrdingl3 r  allOttOd to your administrat tvo 

o ont rol Gx'oup'C' and 'D' posts as in the 

St it omont att JZOd, Similar act ion in' 

of the remaining Group 'C' Ministoril posts will 

be tairen as soon as nocossry information is roccivod 

from'tho C1-IQof DGI, Calcutta. Additionaj. Group 'C' 

and 'D' posts Croatod recently is cooctjon with 

the 6th Five Year Plan of GSI have already boon 
earmarked, ràgionwiso and divisionwiso 

2 4 	You are rquostod to oarnark posts to the 

Circles otc under hour control under intimation 

to this Ministry and CHQ Calcutta, (Sr. DDG/Pors), 

3, 	Thoso ordors are no take immediate offoct, 
In Pr3UaIICO of thso orriors , sopara,tó orders will be 

constituted for alitho grades in Group ICI and 'D' 
in each Region/Division •Tho a1locaton of Pormanont 

and temporary staff to the vrjous cadres at their 

in it ia]. C orist it ut ion w iii. be  det ermine d by t he qH Q 

of the transfers in order to g*e effect to such 
alocatjons, No optionwill, however, be given to 

thestaff to elect allotment to a particular 

Ro g ion/Division, Unt ii t he all oc at I on is final io d 

and necessary int er-region/Divis ion transfer or 

compl,,,tod the existing staff 	1h or un'lur each 

Contd, ,/_ 

0 
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cadre shall be toinporar1y doomed to be ailottod to 

it for administrative purposoS 

	

1, 	The existing Recrtiitiont Rul3s for.thoso 

cadres px'oviro for appointidng authorities , those 

authorities include the Hoads of Regional Offices! 

Diyis ions vide our order No.C-11012/1/77-M2 dated. 

13.10.190 (copy onciood), 

	

5. 	Rocruitinoiil; , promot ion, seniority, ot. in 

the concerned grades in each cadre after their initial 

consti€utici 1il be rogulatod in accordance with 

the cbtcriod oouitnt rules, $ubjoot to the 

provision$ of those rules or any regulations, or'1ers 

or 'special etiroct ions or instrixt iOnS .th UUQd 1i.Y 

this Ministry, all mombo rs mont ion ad In 

Apporioix I to this Lettor in respect of the staff 

of the concerned grade will be within the connootonco 

of tho newly constituted Itogional/1visional cadre 

authorities. Matters oocifiod in Annoxuro-Il to 

this lets-  or will, however, cent iriuo to be. controllod b, 

the CHQ of the GSI who may from time to time call, 

for wuch information as may be relevant or hecossary. 

from the various Cadre authorities in order to 

effectively discharge their functiOns in relation to 

these natters 

- 	 Yours faithfuliy 

Sd/-V.R Viswanathan) 
1)cpu'ty Socy, tó'tho 6ovt ,, ofind.i 1  

Attsèct. 

Advocat e  

Copy to: 

The S?, fly', DIRECT ()1 GIN1)RAL(r') Ô$I (al with 
rcforcnco to his lóttor No'B11OIi./3(1)/8O.IJW( thttod 2b 



* LA:N: 

48 

• • 	 XURE 	3 

GOV1RNtIENT OF INDL 

G CL OGI C 4tL SU RVJY OF IND1 41  

1 1  CHOWRINGHEE L4NI 

C àLCUT "' 

No.5219C/...11021/82-16A, Vol.1 Drttod the 23,7,198-, 

From; 

The Director Gon.ral 

Geological Survey of India, 

1, Chowringhoo Lane, 

Calcutta.-700 016. 

To, 

• The Sr, DDG(OP) KRO Ee1T? CaL,. 

2. The Sr, DDG(Op), OMG Di1son, Cal. 

3 The Sr, D"G(op), NOR, Lucknow, 

1, The Sr, DDG(Op), Trg, Instt, 	Hyd, 

• 	 5. The DDG, GSI, CEO Nagpur, 

6. The DDG, 081 1  SR0, Hydorabad, 

 The DDG . CS I, SRO, Jaipur, 

 The T)DG, ANS13 Wing, Bangaloro. 

 The DDG, Coal Division, Cal, 

 The Diroctor-InCharge, Shillong, 

 Tho Direotr' (F), Cal, 

Subject:... Regi nalisation of Group 'C' and 'D' 

ctdro of the GeologIcal Survey of India, 

Croat 1.on of SOpa at o rgial/Divis Ion/Wing 

cadre. 
ttesi-ea.  

contcl, .1- 
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I 	 4; 

In pursuaric o of Government of Indi, 

Ministry of Stool and I4ir3 (Department of Mines 

lotor io,J_11011/101/78-M., d ;~toi 1.10,19811 

the Director General, OSI,haS cisttUtOd 

sopar;te cadres for Group 'B', nö. 'D' 9,astorn 

R. g ions/D4.vSihX1S/WiflgS as p3r posts a31otod to 

thorn as n 1 .8.81+ along with the incumbents a gri.iflSt 

those posts on the abovo date, Thoso cadre will come 

into force with effect from 1,8,81+. 

All matters monticnod in Annexuro-1 of the 

Ministry of Stool and Mines (Dopartmont of Mines) 

letter dttcd 1,10,1981 uner reference in respect 

of the staff of the concerned grade w ill be within 

the connection of noily, constituted Rgional/ 

Divisional/Wingk cadro authorities. Matters 

spcific. in 1nnQI1ro-II to the Ministry's lottor 

of Ist October, 1981 will ho'wevr, continue to be 

controllod by the CH,Q of the Geological SurveY 

of India. 

All the cadro authorities of Regiona/ 

Divisinns/Wing are requashed to send a repponsible 

officer ineidately with 3(three) copies of the 

list of incumbents of each cadre under his control 

for reconciliation and removed, 

• 	 Yours faith L\ill y, 
(- . Sd/i 	 - 

Adroc 	Ret 	) 
e. 	 Sr1  Dy, Diroctot Goo:bgical (P, 

for director General 
GQologiCal Survey of India, 
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GEO1,(Y;T-OAL SURVEY OF IrJDIA 
• 4, C1]CMRIi41IjEE JANE 
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No, 	 /A-l101/42/RaJ39_ 	
- 	 Dated 	

/ 
/June'90, 

'ihile issuing offer of - apointnen/offer of pronotion befre 
Regionalisetion the follc.iing clause was one of the items as terms and conditions 
in the aforecajd orders 

1.  
The aointment carries with it the liability to serve in any part of 
india". 

Consequent upon Regionalisation of Grou 'C'& 'U' cadres of Geological 
Survey of India w.e.f. 1-8-84 the aforeaaid terms are no more valid as Group 'C' 
&'D' vacancies are filled up as per Regthnal cadres. Some Regions & Divisions have 
still been incorporating the aforesaid terms in the offer of cpjeointcnt/prornotion. 

The DDG's-In-Charge of Regions/Divisiots who have been exercising powers 
of Appointing/Disciplinary Authority are requested not to icorporatc the terrs of 
"4ILJndia Transfer Liability'. in any offer of nointment/promotjon in Grou 'C' &'D' 
posts henceforth. On this context, it is clarified that the a,ointees recruited in 
Group 'C' & 'D' cadres on 1-8-84 or thereafter do not carry All India service 
liability. The conten:s of this order nay he made known tc. the Grou, 'C' & 'D' 
officials under your Region. In this 'onnCction it is stated that transfer of Group 
'C' & 'D' enloyees wthjn the Region, is permissible. 

The Region/Division & Central Headquarters may ar.iend the said clause in the 
standard form for offer of appointnent/promoj0n suitably by iricnr,orating the 
following clause : 

" The ejointmcnt carries with it the liability to serve in any part within 
and under control of the Region (Name of the Region) ", 

This issues with the approval of the Director Ccneral, Geological Survey of 
Indi. 

Chakraborty) 
Dy. Director General 
for Director General, 

No. /À-11019/42/RR/89_16A. 	-- 
Geological Survey of India. 

- 	 ' 
Dated 	June'90. 

Copy forwarded f or information and flCcess.ry -actior: 	to 	:- 1 1  The DDC(), C1Q, GSI, Calcutta, 
 The DDC(c), CHr, CSI, Calcutta. 

 The DDG(F), CHQ, GSI, Calcutta. 
 • 	The Sr. DDGS/DDGs, GSI, QE&MG Division, 

Coal Division Calcutta/ERO, Crlcutta/DD(ES), ET Division, Cal. 
Calcu tta/WRO, Jaiur/SRO, FJyder-ad/NRO, 	Luckr:ow/ NERO, Shi 1 long/CRO, 	Nag ur/AMSE Wing, Banga.tore/i'rainjng 	iris tt, 5, Hyderabad, 

The Dirctor, GSI, Bhutan Unit, Snchi/Geohysjcp1 Dlvi,sicn, Calcutta/ 

6. 
Mae Division, Calcutta/ubiicatjon & Information ])ivision, Calcutta. 
The Adninistrativo Officor, Section-15A, 16A, & 1.7A, CHQ, 	GSI, Calcutta. 

LI  

t 
•--- 



LAN~ 
IN THE SUPREME Ct..URT i iNDIA 

CIVIL AppELLATE JURIDiCTI411 

/  

• 	 Union of India & OS. 	 ..appellanta 

versus 

Geological Survey of"India 
Ernploy€e8 Association & 0r8. 	..re3pondents 

ORDER - g ! L Istrat

Delay condoned. 	 ••-• 	 .. 99S 

Leave granted. 	 Sup:, .r ( O ult of Indj 

r.p.K.Go8Wami, learned senjc,r counsel appearS 0 	- 

Geolical Survey of India Employees' Association and Mr. 

.K.Nand,y.JdVOcat0, appears for the other re3pondexlts in 

all the matters. 

Heard learned counsel for the partlee. It appCarJ to 

us that although the employees of the Geological .urvey of 

India were initially appointed with an all India transfer 

• liability, 8UbSCqUeXlt3.y Government of India framed a policy 

that Claas C and Class D employees should not be transferred 	4 

outside the region in which they are employed. Hence, all 

IndIa transfer liability no longer continues in respeot of 

group C and D employees. In that view of the matter,, the 

peoial Duty Allowance payable to the Central Oovernnt 

employees having all India transfer liability is not to be 

paidto 8 uohg2oupCafldg0UPD employees of Geologicel 

survey of India who are resi dent s of the region In which 

they are posted. We may also indicate that such qUa8tiOIl 

h as been ;;x;idred by this Uourt in Union of Ind ia  

Othera Vs. s.yjjjKumar & Others (1994 (3)  CC 649). 

At.?. 	 • 	 • 

Advocate. 
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ccordingly, the impugned order is eet aside. We 

however, direct that the arpellant will not br entitled 

to recover ar:i.y part of payment of special duty allowance 

already made to the concerned .eloyee8. Apoeals are 

accordingly disposed of. 

(Ci 

(J i'" 

New Delhi 
ae-tember 7 9  1995 

ALk'sed. 

MvAqae. 

1.: H. 
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OIF 	

NNEXURE-jj 

(7 
flEuLC;1cM, 	17 1 1;1)1A 

EASrr.i,, RF.G ioi 

No. ______ 

Jeceriber, 1995. 

QLLW Qr £ 

0 	
The Eon'ble Supree Court vith, Orr'r dnted 07.09.95 on the petitjor of $peciaj Iavo t3 k(Civil) l;o. 1.2J/_55/92, Civil Pj)'l ilo. 820-• 	 821 3/1995 	aizit the juI,.e, ii 	C'drr d:d 1 2 .09.91 jn(I in 0.. No. 183/900 	159/91,!IA /,7/91 1 	pe 	Pnyrnant of Specint Duty 

A1lowince to Giip'C' rig'! (up'[' }pJ'.yr.i filed by 001 V.03I 

	

0 	 Aoociatjon held tht, 

	

It iappeprn to n th t ltotih th eplees of Geologic 
	Svey Of Indj were iUtially p ir- 	th ; 	11 India trf,.r linbility, 

subsequently Goverrr,p, Of,  ii 	Ic 	111icy that C1ROc C and Clasn D employees should not b' tru-f' rrcd Ut.-j 	the region in which t'c 

	

• 	 0 	
epled. Hence, rh In'in trufrr li'iljty no longer cntin 	

are

uen 0 	reopect of Group C ••n 1) 

0 	In cOhjj 	of th 	of t 	o1e Suprruw. Coit,pji 
ty Allowance currctt1y iein1 paid to 'zrtp'CI 

'fl 
Geolo6jcaj Survey 0 	U 	

ncid 'D' ern1l 	of 
0 	

0 	
1' 	e r"L not. 	' pr'id w.e.f. 01.01.1996. 

As direcd Lri I b'b1 	Ij'rr 	Crt, no recovery of w part of 
payment of Specid Duty ki1:z: 	iey 	to the:i will be effected. 

-V, - 

`7 0 

-. 	 Uej'uty Director General , 
G"10 1.icrtl Survey Of India 0 	

Nth Esrn Region 
Shill OiL 

1/c 

	

0 	
No.± 712/SLP-SD/92 	0 	 D?tcd 	_Decebr,1995. 

Copy to :- 

	

0 
•• • , 

	 1. 	M3 Dy. D'ector Gc ri(P),Go1orjcil Survey Of India, Ca1cutt, 
0 	

0 	
2. 	The 

Atsrtr,/TJirrct..r Drilli /CO,AC to bring to the notice of sil Corirn-e. 

36 	The Sr.P 	i A ulj 	OIl er,';.. i 	h. E.rj.,Shjl Io,. 
0 	The kti irLrt,jv Off'j rr , A''-mnt..J iA/A'rmntn Iifl/Ac 	nit;_ I 11/ 

Ace 1i,rtti i/Crh 	t. i 	/kF..• 	r,'I'! l.:' Uj 1 1. 
5. 	4ui Djjr 	 ,'•.•,i.,:..; 	'i•-,- ___________________ 

hri 3.. 	' ':' 	• 
\• 

 

7 	Stir i itri 	r1 	
hA. 0 	

/ • 

• 	 0 

AL1LSea. 

Advocate 

0.4 
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PU99T , IN THE CENTRAL ADhuIISTRATIVE TRIBtJiAL 	 am 

JAI •GUJAHATIBI 

In the mtter of 

Q.A.No.75/96 
Chri Hrirarn & Ors, ...Applicints. 

• -Versus- - 

• Union of India & Ors. . . ,iespondents. 

In the iiir,tter of 

'1ritten Statement on beh'Jf 

of the official Respondents. 

Li 

I, Shri D.T.Syiernlieh, Senior AdIninistr.tive 

Officer in the office of the Respondent No.3 do 

hereby- solenl.y affirm cand declare as follows : - 

That I am in receipt of a copy of an ppii-

cation of the above noted case alongwith :i order 

passed by this Hon 1ble Tribunal :.fld the same being 

forwrded to me by the respondents and mtseif being 

authorised to rereent the respondents before this 

Hon'ble Central Ad mini s trative Tribunal, I file this 

written sttement in common. As ordered by this 

Hon ?bie  Tribunal, the p.rawise reply is made as foil ows : - 

Contd . . . . 4 

r•1 



- 

2, 	That with regard to the contents made in 

poragraphs 1 to 3 of the application, I beg to st.te 

tt these are rnatteof records. 

3. 	That with regard to the contents made in 

pargraphs 4.1 of the application, I beg to state 

that while the statements made in the brief narration 

are matters of records, the Respondents beg to 

submit that the petitioners have brought to the 

• notice of the Hon'ble Tribunal only part of the 

judgement of the Hon'ble Supreme Court in Civil Appeal 

No.8208 - 13/1995 (tiOl and Ors Vs. Shri Hari Rc.m & Ors). 

As may be deen from the said judement (copy subrni- 

tted as Axinexure 5 of the application), the Hon'bie 

Supreme Court had fund that "although the employees 

of the Geological Survey of India were initially 

pointed with an a]-1 India transfer liability, 

• subsequently the. Government of India framed a policy 

that class C and class D employees should not be 

transferred outside the region in which they are 

employed. Hence, all India trqnsfer liability no 

longer continues in respect of Group.0 and D enloyees." 

The portion of the said judgement quoted by the 

jpplicnts follows the above two sentences and it 

applicable only to those group C and D ehipioyees 

(if any) deployed in the North astern Region in 

Geological. Survey of India. The applicants all belong 

to the North Eastern Regional cadres (Gr C and D) of 

the Geological Survey of India for whom the cadre 

control...... - 

11 
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control is exercised by th.e Deputy lirector 

Gner&.., IER, Theological Su'vey of India, Shillong 

nd .c\o not hye any all India tranfer 1iabi1itr. 

Then the next sentence of the Apex Nourt's judgeent 

regarding. non-payment of Spedia.I Duty Allowaiice 

to Gr C and D employees of Geological Survey of 

India who are residents of the region is not appli-

cable to them. It i'stherefore stated that the 

"crux of the subject ri1atte. of the instant case" 

as stted by the plicants in the p'enuLmate sentence 

of this para is wholly inc.dmissible. 

4. 	That with regard to the contents made in 

paragraph 4.2. of the application, I beg to state 

that it is partially admItted. The app1icans No.1,2 

nd 9 came oh transfer to NR prior. to.Regionalisa_ 

tion of Group C and D cad.res. Consequent upon the 

Regionallsation of Group C and D cadres from 1.8.84, 

the officials/applicants though appointed and caw 

on transfer prior to 1.8.84. to such posts, they 

rrnain with that Rgon g 	is where basis". 

The appIcantst si. No.34,5,6 1 7 jand 8 were 

were appointed in I'ER only. 

It is submltte.d that the department has 

revoked the clause "All india Transfer Liability." 

and this was replaced- by clause "Transfex within NER" 

This was upheld by the Hon'ble Supreme Coirt vide 

order;dated 7.9.95 in SLP (Civil No.12450-55/92) 

Civil Appeal No.8208-13/95 fi1edby UOI and Ors Vs. 

G.S.I.E.A. and Ors (Exhibit 1n Annexure I).. SInce 

- 	. 	the.,. •.•• 
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IN 

the issue of UAJl  India Transfer Liabilityt' no 

longer continue, piyment of Speci&..  Duty  Allowance 

is not admissible to those groupC and D employees 

/ including who rre non-residents of NER.(Exhjbit in 

Annexure II) 

It Is also submittedtht prior to1983, 

specitj.. incentives were introduced by the Govt. of 

India for attracting and retining the service of 

Govt. officers for service in the N..R. vide Govt. 

of India, Ministry of Finance OM No.20014/3/._IV 

dated 14.12.83 (AnnexurelA of the application) and 

the applIcant' No.1 ,2 and 9 did not come to NER f or 

the sake of those incentives. 

That with regard to the contents made in 

Daragraph 4.3 of the applic3tion, I beg to .state that 

it is a matter of record. 

That with regard to the cdntents made in 

pa.rgraph 4.4 of the aplicction, I beg to state that 

the Interpretation made by the zpplicants in this 

nragrph is a distortion of 0.14. of 1983 and subse-

quent clarifictions :nd modifictions issued by 

the Governm'nt of India was that gr.nting of Special 

Duty Allowance to those who have all IndIa Transfer 

Lii.biljtje and who have been posted to N.c.R. from 

outside. The criteria of payment of Special Duty 

Allowance was tht (1) One must have an All India 

Transfer Libility and (2) Come on transfer from 

outside North Eastern Region. In the case of the 

applicants, All India Transfer Liabilities no longsr 

Continue.... 

: 
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5. 

continue as has been categorically stated in the 

Apex Court's judgement dated 7.9.95. In terms of 

para 6 of ON No.11(3)/95_E.II(B), dated 12.1.96 

issued by the Ministry, of Finance, Department of 

Expenditure (rinexure III), it is clearly st'ted 

• th-t Central Govt. Employees who have All India 

Transfer Liabilities being posted to North Eastern 

Region from outside the region ohly would be entitled 

the Special Duty Allowance. In the c.se of the 

applicants, they do not fulfill the first criteria 

of having All India Transfer Libil1ties v,s c]rified 

cbove and 6 of them were appointed in 1!ER. The 

applicants' contentions that All India. Transfer 

Liability clause does not have any relevice in 

granting SDA is not correct. If all the circulars 

pertaining to SDA are read harmoniously, it is 

distinct that the clause "All India Transfer Li'bili-

ties" has not been delinked in SDA pyment. it is 

first criteria and then followed by posting to 

1ER from outside the Region. 

7. 	That with regard to the contents made in 

paragraph 4,5 of the applicat5.on, I beg to state 

that it is a matter of record. However, the Respondents 

beg to state that some of the applicants were trans-

•ferred to North E-stern Region prior to the issue of 

Govt. Memorandum dated 14.12.83 and the others were 

appointed in NER at the time when "All India Tr' - sfer 

• 	 Liabilities" was in existence for all group C md D 

• 	 employees. 'Subsequently, group C and D cadre was 

• 	 regionlised and the "All India Transfer Liability" 

term ........  

•1 
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term of the service was replaced by thecl.use 

'Ljable to serve within the Regionu.  This was also 

considered and upheld by the Hon'ble Supreme Court 

in the order dated 7.9,95. The applicantts contentions 

that they were posted from outside the Region and the 

clause "All India Transfer Liabilities is not longer 

an important issue in deciding the e]4gibility for 

pryment of Special Duty Allowance aTe contrary to the 

findings of Hon'ble'. Spreme Court. As per Govt. orders 

one must have an All India Transfer Liability and be 

posted to 11BR from outside to become eligible for 

consideration of payment  of SDA. In the. cse of the 

aPplicants the Supreme Court held that the All India 

Transfer Lj:bjlitjes no longer continue for Group C and 

D employees, as such the averents of residency of 

group C nd D employees, in Geological Survey of India 

will not serve any purpose-. 

That with regard to the contents made. in 

paragraph 4.6 of the applications the Speci& Duty 

allowances were paid in compliance of the directives 

of this ilon 'ble Tribunal. 

That with regard to the contents made in 

paragraph 4.7 of the application, I beg to state th.t 

It is a mette.r of record, option was not given rs it 

would adversely affect nd cause.d imbalances with the 

Region. St0ff were alloted on "AS it where h:SiS". 

That with regard to the contents made in 

paragraphs 4.8,4,9 1  4.10 & 4.11 of the applIc.tion, I beg 

to state that these are matter of records. 
Contcl., 
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That with regard to the contents made in 

parigrttph 4.12 of the apiication, I beg to ste 

that while submitting that this is a mutter of record 

it is once ag'in submitted that this para only 

partly reflected the findings of hon'ble Supreme 

Court as brought out in our statements .at paragraph 

3 In reply gainst pam. 4.1 of the o0plication. 

1 
Tht with regard to the contents made in 

paragraph 4.13 of the application, I beg to state that 

it is a matter of record However, the Respondents 

beg to state that at the time of RegionJistion the 

existing incumbents who were transferred from other 

Regions to Nbth Eastern Region were placed t the 

administrative control of the respective Regions on 

"As It whre basis" subsequently the terrn€ of 

tr'nsfer anywhere in mdi was rep1ced by  the 

clause to "Serve anywhere  in NER". This was confirmed 

by the Hon 'ble Supreme Court's judgement dtd.7.9.95. 

One rnist have an All India Transfer Liability and 

• be posted from outside to North Eastern Region to 

be eligible f or 	ial Duty Allowance. Some of the 

p1icants were transferred to Ioth Eastern Region 

prior to Regionalisation of cadres anci also before 

the issue of order dated 4.12.1983. Since the case 

has been duly considered by the Highest Court,the 

question of pyment of Special Duty Allowance does 

not arise. 

(1 rwi+ Zl 
.... 



 

.- 	 . 	 .. 	 -. 	 41 . t- 	 4 

(4P 

8 

 

1311 - 	That with regard to the contents mcde 

• . in paragraph 4.14, .1 beg to state that at the time of 

Regionalisation the existing incumbents who were 

transferred from other Regions to t Norbh astern 

Region were placed at the administrative control 

of the respective Regions on "As is where basis" 

subsequently the term of transfer anywhere in India 

• 	was replaced by the clause to "Serve anywhere in 1ER" 

This was confirmed by the Hon'ble Apex Court 'in the 

judgement dated 7.9,95. One must have an AU India 

T , rnsfer Liability dnd be posted from outs ia to 

North Eastern Region to be eligible for $pecial Duty 

Allowance. Some of the applicants were transferred 

to KER prior to Regionalisation of cadres and also 

• 	before the issue of order dated 14012.1983. Since the 

case has been duly considered by the Highest Court, 

the question of payriient  of special duty allowance 

does not arise. 

14, 	. 	That with regard to. the contents made 

in paragraph4.15 of the application, it is stated 

that the questions,submitt.ed by the applicants are 

not relQvlt in the ii'ht of the Hon'ble Supreme 

Court's order dated 7.9.1995 as follows :- 

(a) 	 Having accepted termination of "AU 

India Transfer Lio1l1ty" the applicants 

are no longer eligible for SDA ieis per 

G,.1. M.F. ON No.1 1(3)/95_E 11(B) 

• 	dated 12.1.96.. The residence criteria 

is no longer relevant. 

Contd,. 41 • 
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(b), 	 Sjnce the Hon 'ble Supreme Court 

vide jt's order dated 7.9.95 has 

referred to the judgernent in UOI & Ors 

Vs. S.Vijay'I<umr & Ors.(1994(3) 3CC 

649) and accordingly set &side the 

order of the Hon'bie CAT any further 

discussion on the import of this 

judgement is infacths. 

(c) 	 The question of residence" of an 

employee j,S not relevant in the 

instant casewhere the petitioners do 

not have all India Transfer 1.i:hiiity. 

15. 	 That with regard to the contents wade 

in paragraph 4.16 of the application, I'beg to state 

th it is particjly adn.tted, the Resjondents beg 

to state that only three applicants at sl.1,2 & 9 

came on transfer to North Eastern Region, prior to 

regiona1is'tjon of group C and D cadres. The rest 

were appointed and joined in North Eastern Region. 

The contentions of the application of the applicants 

that they are residents from outside N2R are true but 

all the applicants do not have "AU Iiidia Transfer 

Lijbi1itje" to be eligible for grant of Special Duty -

Aliownxice. Their case had alreidy been considered by 

the Apex Court and decided on 7.9.95 

16. 	 That with regard to the contents made 

in paragraphs 4.17 and 4.18 of the application, I beg to 

+ •... 

1* 
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state that irrespective of their th'.tes of roi•nt-

ments, the cljise th carries with it the 1ibi1ity 

to serve in any prt of India, has been revoked 

and repinced by the clause "The liability to serve 

in any part of North Eastern Region °  with effect 

from 1.9.90. The Memorandum to this effect, SDW!ER 

dated 23.8.90 has been served to all group C and D 

employees by flame. 

A copy of the memorandum served to the 

applicants, Shri Hri Earn & Ors 

exhibited as AnflexUre IV to XII. This 

was considered and upheld by the Apex 

Court in the judgement dated 7.9.95. 
S 

17. 	That with regard to the ctents made in 

para 5 • it o5 • 9 	 gxp&x of the appi I cat I on, 

the respondents beg to submIt that these are all 

law points. 

• 18 	 That with regard to the contents rnade 

jn paragraph 8 of the &pplication, the respondents 

beg to, state that no relief can be granted in this 

present application in view of the facts and circum-

stanbes stated above. 

19 0 	That this present application is 

without any merit and the same is liable to he 

dismissed. 

20. 	 That this present application is 

ill-conceived of law and mis-cceived of facts. 

Contd, 



 That this present application is 

not maintainab1e In the present form. 

That in' view of the decision of the 

Apex Court, the applicants have failed to make out 

•a prima-fade case. 

23 	 That the respondents crave leave of 

filing addition1 written statement if the Hon 1ble 

Tribunal so directs. 

24. 	 That this written statement is filed 

bonfide and in the interest of justice. 

/ 

V E R I F I C A T I 0 N 

I, Stiri D.T.Syienilieh, son of D.1.Roy, 

aged about 45 years, presently holding the post of 

Senior Administrative Officer in the Geolo6ic1 

Survey of India, NER, Shillorig do hereby soleimly 

affirm and verify that the statements made in 

prgraph I. of this written statement are true to 

my knowledge and those made from par:graph 2 to 18 

are derived from records wiaich I believe to be true 

and those made from paragraphs 19 to 24 are humble 

submissions before this 1ion'bl Tribunal, 

•And I sign this Verification on this 	/tdy 

of April,1997 at 	
(. c' 

.f 	euIim1S 

N : 
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: 	 ' 	 etitioner(s) 
:versus 

Resp3ndent4) 
b.  

.10  

• 	
: 	

;I 

L 

• 	Iarn 	rected t. lnfrn you th 	the petition for 
peceve to /peaj (Civil) 	

/y 
Civil Jppa1 N4 	

f'led by Cc 
• • 	•: 	

•• 	 in the HLotble 
Suprem(3:jrt ajnst 	J:J:rnent 	Older dted 
pass ed in ',OA Ni 	

di 
Uedby the Hon'bi 	upren 	uurt 	.7 	4J , 	•. 

(copy encloèed), 	• 	 • 

Yours faithfl1y, 

E7  
I' 	

•'2 	 1) 

&IGII.AS 	

: 
AX 

I 	 I 

• 	 • • 	 '• 	• 

• 	 • 	 I 	

: 
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IN TH1 SUPILEME Cj 	 hJ U(T t.J lflIA 

CiVIL AIFELLA.T JU1UDICTI4N 
r.  

CIVIL APPEAL 102.c . 
	

Or 995 
(AIain,g out of 	LP.No41743-55/92) 

1. •.:;' 

!J1on•of India & Ore. 	 ..Bppellant8 

versus j .  

Geological Survey of India 
Employees' A8aociation & Ore. 	..respondentS 

1 	 ORDER 1
LOU

I7
I)elay oo4doned.

Leave gra 

 r4. ,Qpwami, learned 8enior counsel 1 . 

Geolçical SuTVey of India Employees Association and Mr. 

.444ancLr, 441o9ate, appears for the other respondents in 

a).]. the mateç9, 

r4 4q R! ..g coun8O1 for the parties. It appear8 to 

us that although the employees of the Geological .urvey of 

India were in$ial].y appointed with an all India transfer 

liability, 84Qquent]y Government of India framed a policy 

that Class C 	Class D employees should not be transferred 

ri 
 outside theçrn in which they are employed. Hence, all 

jrdia tranat;4ability no longer continues in respect of 

group C and p eloyeea. In that view of the matter, the 

peoial Dutr 4.flowance payable to the Central Govern: -ent 

employees haviriq all India transfer liability is not to be 

paid to such g;çup C and group D employees of Geological 

Survey of Indie# who are residents of the region in whith 

\Ithey are posted. We may also indicate that such que8tion 

• has been oonsi4ered by this Court in Union of 'India a n d 

Others Vs. §yjaumar&Oth 	(1994 (3) CC 649) 
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Accordingly, the impugned order 18 net áide. 4e, 

however, direct that the appellant will.li6t be entitled 

H. 	 to recover any part of payment of 8p0Oii duty aflowance 

alreac&y made to the ooncerned ernployee.Appeals are 

accordingly dieposed of. 

-- 	ii 

.1j 
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( •.(L 
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el,tember7p 1995 
	

.1 

C 

., 

i: 

.. 



.. 
1/ 

G(YJERII?1EIIT OF 11 1 D1A 
CEOLOGiCAI SUIIVEl OF 111D1A 

flUTR EASTF.Th REGION 
f  P4 	 SHILLOUG. 

No,.5 	J12/SW-SD/92. 
	 Dated ______Deceriber,1995. 

01FICE 	OItR 

The Hon'ble Suprc:ue Court vide Order dated 07.09.95 on the petition 

of Special Leave to Aetil(Civi1) No. 1245/-55/92,  Civil sppeel No. 820-

8213/1995 against the ju 1 geicnt and Order dated 12.09.91  pcsied in O.A. 

No. 183/90,14A 159/91, 11A 47/91 in respect of Payment of Special Duty 

Allowance to Group'C' and GrouptD' Etiployce filed by UOI Vs.GSI iployces 

Asocietion held that, 	 -. 

" It appearo to us thrt- 1though the employees of Geological Survey 

Of India were initially appointed with an all India trisfer liability, 

subsequently 'Goverment Of India fraied a policy that Class C and Class D 

employees should not be transferred out-side the region in which tI are 

eiployeed. Hence, li India transfer libiity no longer continues in 

respect of Group C tnd D emp1oyce". 

In co.nnliance of the Order of the lIon'ble Supr 	Court,Speci8l 

Duty Allowance currently being paid to •GroupCI  and 'D' employees of 

Geological Survey Of India shall not 	be paid w.e.f.01.01.1996. 

As directed by llon'ble Suprei-e Court, no recovery of ary part of 

payment of Special Duty Aflo.,ance alreadyna'. to thei will be effected.
41  

1)eputy Director General 
Geoloical Survey Of India. 

North Eastern Regibn 
Shil1oi 

No. 	12/SLP-S1)/92 	 Dated __Dece:nber, 1995. 

Copy to :- 
The Dy. Director General(P),Geologicol Survey Of India, Calcutta. 

The Direetor,RGD's G.S.l.,N.E.R.Asam,Guwahoti/Itangr/Diiinpj.u'/ 
Artaip/Dircctor Driiing/CO,ACP to bring to the notice of all 
concerned. 

The Sr.Ph.r & Accounts Officer,G.S.1.,N.E.R.,Shiion. 

. The AdminicUrntive O[Ticer,Accaunts-Il/Accounts IIi/Accounts-I1V 
• DDO/flF1/Dr i1L±I i/I3u'J et/Wclfare/EGtnte Accood atioy'Andit,4ectt/ 
Account3 1/Cih SectioiAdvznccs/Pnrty Bill. 

50 	All Divic .oiiri icrds,G. .i.,n.r. Siii1 

b 	Shri S K U Hbity,(icr 1 Srcet 	 1Disin 

70 • 	Shri Hri Ri,(crvrnl S'cretry,OSFA,Pd. Wo.322,Ac.iIA. 

)flTD.. ..a. 

• 	 -. 	

- • 	 •i• 	

• 

	

/: 
- 
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.i 	./. 
- 	 • 

¶1ie (eucri 	crt.j'y,;Sl Stff Union. 	 . . el 

Gf1rI 	 ,.• 	 ,,. 	' 

Shri Lakh:aji Ghetti-j,Czcj &cretdry,(oup D I ReUef i 	, Geophy3ic1 Divil3ion. 

Notice ord. 	 .• 

C.  A IHISflATIyE 0L- 
icr Dy. D1JctC7irj(G) 	

• 
(;eoocjca Sur 	01' 1nia 

	

1orth Eastern R;jcrj 	. 	 . 
ShI1io11, 	I 	 . 

1 ,11410-1 
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• 
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1l(3)/9-E.II() 
Government of Jndjn 
H in is try of. Finnnce 

	

/ 	Departicent of Excndjture . 1.  
/ 	 ew Delhi, the 	12th Jan.1996 	

' ) 	(I 	 0 	 • 

OFFICE NrMoRA\DL4 	 I - 

Spccitl Dut> Allownnce for Cx1n employees of • theCentral Government srving 
in theStd'e and Union Territories of North 

ç 	 - 

• 	 undcrsjflcd 
is direted to refer to this Departme,'5 Ol No. 

200 14/3/83E1V datd 14.12,83 and Al 	20,4.1987 	read with Om No. 	2001..I/16/86_E.xv/E.xI'(B)dt •1-12.8. 8 on the subject mentionedabove. 

	

2. 	The- Government 	of 	Xndia 	vide 	the i,• abovemntjoned 	Of •dt. 	14.12.83. granted 	certajr 'i 	£ i . 	incentives • to 
the Central Governmnt Civilian emp1oyee 

f) 
 • 

	

	2td t 	th 	 Rg inn. One of th 	incet.jves wa .paymentof a 'Specia' Duty Al1owonc' '(SDA) tä 
those who have "All India Transfer Liabiljty'. 	0; 

dt. 

	

a. 	it was clarified vide tho above mentioned 
o 

	

2O.41gc7 that for the 	purpose of sanctjonjn. Specjaj 'Duty Ai1owance, the 	All India  Liubility' , 	
ce/cadre 	or 

of the members Of any 	
Transfer 

servi incumbents of any post/group of 	posts has to 	be determined by 11p1ying the -tents of recruitment Zone, • promotion zone etc. 	i.e. . 	whether recruitment 	to • servicc/cadt.c,post has been made on all India basis 
and whether promotion is also done on 

the basis of an all India common cniorjty list, for the service/cad/p 08  as # who1. 	A rnrc clausc in t! 	rr'pcjntmrnt lettr to the th.t 	Ihe 	perseji 	on e 1 nt'i 	I ib1e 	to t LLins fcrrc 1 AllYwitc re in irid i t, (ild not. mLtke hi 	ci i • rOr.thc(r:tat of SDA. 

I . • . 	') fflC
t•h 	NE 	Re ion r'roochcd the 

I!on'be Cenp1 Adminjtra1.l.e Tribunal • 	"(C;\T) ( 	•ati 	Denchi. prayjn 	for the' grant of SD,\ 	to them CVCfl though 'they were not elijb1e for the 'grEnt of • 	this allowance. 	The lion' ble 7ribunal had upheld the 
• 'prayers of the petitioners as their appointment letters 

Carried' the clause of All 	
and, India Transfer Liability 4ccording!)', directed payrent of SDA to them. 

5. 	
In orn cases, the directions of the Central 

Adjnistrnt;.c Irihuna) were implencnted. Hanwh1ie, a 
few SpcinJ. t.-iv 	Ptjtjoi, 	were filed in 	the 	1fon'bl Sucinc Cir, 	orue fj ni t  
Qr' 	 Pnst the k'r of th 	 i '\1 

\••. - 
•0 

0 1 

• 	
' 	Oil 



I 

- 

• 	I 	 C,. 	1 h. Uon' ble Supre;ne Court in their judgement 
• (t(:1iVCr(( on 20.9.94 (in Civil Appeal no. 3251 of 1993) 

upheld the submissions of the Government of India that 
Central Government civilian employees who have all Inda • 

• 	transfer liability arc entitled to the grant o1f SDA,9n 

.1 jeIng pot.ed to any station in the NE Region fro 1in outsie 

the region and SDA would not be payable merely blecause.of 

	

the cltue in the ppointrnent order relating to All Indila 	H 
Transfer Liability. 	The. apex Court further açded that 

• 	the grant 	of this allowance 	on1: 	to the Lofficexs 
transferred from outside the region to this regipn wou ld 

:• 	•,iiot b violative of the.provisionscofltaifledifl Artic)ie 
- 	14 of the Const i Lut ion as well es the equal pay doctrine. . 

thc Hon'ble Court 	so ,dirc4 	iheVe 	rnounths 

a 1 r e ady_je podJ1L$ r for thai t matter 

•to other- 
r 5ecovcrec1 from them in so fAl ,s th s nllowancc is 

• .. . 	concerned. 

7. In view of the above jucmcnt f tho Hon'bc 
Supreme Court, 	the 	matter has 	been 	erimined 	In 

• 	'consultatii 	with the iinistry of Law and the following 
decisions have been tkcn: 	 . 

• .:. 	th 	 •roly 	t' 	n ncrnunr. af ..Sfl\ to. 

ineligible perons on or before 20.9.91 will be waived;& 

ii) 	the amount paid on account of SD,\ to 	
ne1igibo .  

persons after 20.9.94 (which a1soinc1udcs.thosc cases in 
respect of which Lhe allowance was pertaining to the 

period prior to 20.9.94, but i'aymcntS were made aftr 
this date i.e. 20.9.94) willhe recovered. 

• 	. 	
8. 	A11 	the Ministrics/Departmeflts 

etc. 	are 

• 	requested to keep the above instructions in vie 
	fr 

striot Co!np1iflncC. 

0. 	In their 2.pr.).ication to emplcyCCs of Indian 
.Au1t arJt AcuntS Diz :e:ul , 	Lhse orders issue 

consultation with the Cmptrollcr and AuJtoc G'ici 
bt 

10. 	Uindl vctsion of this cji is enclosed, 
. 

• 	. 	 ---•---- 

(C.1tlathc.indran) 

• 	.•.. 	 under Secy to the Govt of India 

All .1inisLries/DcPartments of the Govt. of India, 'etc. 

• 	opy(with spare •copies)to C&AG, UPSC etc. as per.standar 1d 

ndorsernent list. 	 . 
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GGIERNNENT  

Dated 	jhe. 2.3. 	pst., F 
No. 	____/SJ1/t 

To 
Prom 

The Deputy DirectOr Cncral 	
Sri,iit 

- '°• eo1OgiCal Suey of India G 	 . 	
. S 	............... North Easrfl Recion 	 .• (1. 	•• 

A sha Xutir , iaitumkhrah 	 . ..•. 
OO 	 $ 1, ii—c'. 	•0 

slillong -. 793 

N Q U M ..  

ConeqUeflt upon the Regionali5at 0n of Group 	C °  and tI 

Geficral, GeO1 
caderu of GCO1uJ.Ct 1 SuCy of India, vide Dirc.0 t.or 

S2lgC/_1102u/ 	b-A Voi 	dated 
gical Suey of India letter No. 

"The appoineflt;L 	
with it the 1iabii-i 

3l.784c' 
INdia " as mentioed in the oj.fcr of your 

tO 	 \I 	 Of 
revoke ploced 1.' y d and re 

apoifltn' 	i;3 	1: ;r 	•y p 	rn 

Tho 	rOOfltnt carries with •tt the 	Li.bilitY to 
ot Idi 	" 

1 

any 	rt of Horn Easteri 	Region of Geo1o(J.LcLl LL)VCY 

jn 
• 	 with effect from 	01 	SepteflCr 	1990. 	 . 

Thic issues udcr the jnst.rUCti 	
•. 	 ctOE Gcnerai 

•J 	idcm letter No. 
Geological SULT of India, 	27, J.L. 	

Nch. 	., 

7,3,90. 	 . 	 . 
% 55415C/A1101//2//9/l 	dated 

23(cs 

,hary 

tIL 	3rd Au13t: 1992  

No. 

Copy fe 	in'f0rti0fl to : 
700016 

1. The Director General, G6I, 	
27,.J.L. Nehru Road., Ca1cutfl - 

No 	99G 
co 1018G/A_1b01,12//89/ 

jthreferefl 	to his circular 42/89/1  No. 54l5C/A..l1019/A 
1 	dad 19.6,90 and letter 

• 	. 	 7,8.90.. 	 . 	. 
AssaIW Aruflachal Pradesh/ 

.5 	1 

.2. The Director, 	(Geo1og) 	GSI, R, 	? i 
MizoraflV Ott ic 	•In-• Charge, 

rnipur - Nagaland/ TriAira - 	

• S  Drilling DiviSion 	 . 

............... ,,,,,.t.. ....................................... 

Adfflini3att\Te 	Officer, 	GI, 	N1R, Account.. ....tJJ ,  

3. The 
gectt. SecOI)' 

S 	- , 

. 	

,• 	 v_ 	--- Goswafld. 	) 	 . . 	• 

Riui 	I jdi.fljStV0  

fOL 	)y• n:LrectQr genera 	:. 

S 	• 

S 
• 	• .1 	 --.-•• 

. . 	

. 
S. 

I, 



	

- 	 - i. 	0• 	 . 	 . 	

-_ 	 . 

	

t( 	No0 /NR 	 Da ta th _23 	 t 	 I 
. 	... 	. 	 . 	

.: 	 . 	. 	
;•. 

To 
From  

The Dety Director General 
Geological SueJ

n 	
of India 	 00 

North Easter Region 	 • 
'A sha Kutir , itkhrah 	

• . 

Shillong — 793 Q03 I l.., 

MEMORANDUM 

- 

	

conequeflt upon the RegioflaliSaO of Group 
V 	and 

-, cader of Geo1OgiC 	
Suey of India, vide Dirctor Gerkeral, Geol 

gical Survey of India letter No. 5219C-/A_1102i/ 	
Vol.. I dubed 

.31.7.841t 	
"The appointment carrics with it the liahili. 

O s..rve 
in aiiy tur of flidia " as mcntioned in the o.L1er of your 

appOifltflt i hcrLY revoked and replaced bj LhL c)-u-.Se, 

" the apointnt carries with i the liabilitY to 
SC 

in anyr of North Eastern Region of - Geological Survey Of India 

with effect from 01 SepteDr1 1990. 	 . . * 

ThIs issues wader the jnstructiUis ci Ujrt0r General, - 

	

Geological SurvE of india, 27, J L L1ehr RuaJ 	
iJ letter No 

5415C/A_110I9/42//89/1 dated 7,8 90.. 

.. chryya ) 
Deputy Director General 

No. 	JSDa/NER 	 D.itL I c 23rd August: 19e0 

Copy for inforrThti0fl to 
1, The DireCOr General, GSI, 27, J.L. Nehru Road Calcutta - 700016. 

with reference to his circular No.. 995G to 101SG/A1b019/42//89/' 
1 dated 19.6.90 and lette No. 5415C/A_110l9/42/894 dated, 

7.8.90. . . ., . . 

2. The Director, (Gcology), GSI, RG, OP * AssarrV Arunachal Pradesh/ 

	

•,i:'' 	
Manipur — Nagaland/ Tripura ,. MizoranV Officer .In- Charge,. ,. 
Drilling DivisiO1. 	 .. 	 . 

st•4.lt  0 

 .................t................. C..4  

3, The Admin3,StratVe Officer, GSI, NER, ACCOUnt- - hA, IIB, hhI. 

Rectt. Scct.i0fl 

• .-Th: M coawami )' 
Region 11 AdiuLfltSttiV 0  

• ., . . 	. 	
for Dy. DireCtur Gcnera-i .  

V 

.J,. 
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GG/ERNMENT OF INDIA -- - 

No0 	
Dat 	h23-' i-9'9 

To 
From.: ' 	

: 

The DeitY Director General 	
Sri/ 

Geological Survey of,  India 0 U a 0

L 
• ,a 	

•3 .00O 

North Eastern Region 	 S 	
IA 

• 'Asha Kutir', I,aitumkhr.h  

Shi 1 long 	793 '0, 	 ' 	 . 

MEMO D 

(S 

consequent upon the RegOflalisation f Group 'C
3  and ifl 

• cade 	f Geological Survey of India, vide Director 'General, Geo1 
I 

gical swey f India letter No. 5219C/A_1102h/82.l6 V01 i dated 

31 	
"The appointment carries with it the 1iaJiii:)- 

to serve in 
anrt of fldia as mentioned in the offer of your 

a p Oifltflt is eebY revoked and rep1acd by the clause 	 ' 

e 
The appointfltCai with it theliabuljtY to Serv 

• jn any rt of 'North 	terfl 5 Regi0n of Geological SuCY of India 

with effect from 01 SepteDCr, 19.90, 	
• 

This issues under the 
instructions 'of Director General 

eo1OgiCal Survey of India, 27, J.L. Neh Road, 'vide 
letter No. 

5415C/A_10I9/42//89/i 	
ted 7,8.90.. 	

. S  

• 	
' 	 ( S K Acha ryYa ) 	

S 

Deputy DirCCtOr General 

N0. 	
• 	 Dated the 23rd August199 

Copy for infor1ti0n to 
 

• 1, The 	
eral, GSI, 27, J.L. Nehru Road, Calcutta 

Director Ge n 
- 700016 

• 	' with refeence. to his circular No 
995G to 1O18G/A.4b 019/42//89/  

S 	
V415C/A_11019/42/ 

16 dated 19.6.90 and letter No; 
5/89"i 	dated 

7,8.90. 	 5 	

S 

2. The DirectOr, (Geology), GSI 4  R, 	
Assa ArUflaChal Pradezh/ 

InipUX Nagaland/ Tripra 	izoraflV' Officer 	Charge, 

• • 	ling Divi5i.Ons 
 

a • 0 • I I 0 I • 0 I • I I I • I I I I I I I • 	S I S 	' 	• • • • I I I • S S I • • S S • 5 0 1 	• 0 0 

3, The Administrave 0ficCr, CSI, NER, Accounts IIA, IIB, III, 

Rectt. $ectiofl. 	S 	 V  • 

	

GosWanhi) 	• 

Regiona 3 	flflj5t tlV 

V 	 • 	for L)y0 DircCtO) 

• 	 V 	
' 	 S 	 ": 	:P'.. 	

I 



/ 
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GGERNMNT OF INDIA. 	 1 
--- 

N 	___JA/R 	 Datea - 	 99 

From: 	 To 

The Deputy Director General 	 3ri/mt. 
Geological Survey,of.India . 	. 
North Eastern Region 	 c 

• . 	'Asha Kutir., Laitumkhrah • 	
. 

o ••' 	•,,Shil1ong793O03,. 	•.: 	... 	 . 

. ••.••. 	.. 	 )..G• 

/ 

MEMORANDUM 

Consequent upon the Regionalisation of Group C' and "W1.  
cader of Geological Survey of India, vide Director General, Geol.>. 
.gica.l Survey of India iettr No. 5219C/A_11021/8215, A ; VOl.I datc-ci 

• 31 clatAt The.,appointment carries with it the . 
to serve in any: urt of INdia" as. mentioned in the offer of 
appointment is.hereby revoked and replaced the clause. . . 

" The appointment carries with it the liability to SCr' 

in any. .rt of North Eastern Region of Geological Survey of India. 
• 	yiith effect from 01 Septerrer, 1990. 	. 	 . 	. 

This,jssuesurider the instructions of Director Gene.taJ.: 
Geological Survey of India, 27, J.L. Nehru Road, vide. letter, No0 
5415C/A11019/42/RR/89/6h. dated 7.0.900 	 . . . 

a3(:)c 

(3K Acharyya) 
Deputy Director GenJ. 

No0 	 Dated the 23rd Augus 

Copy for fnormation to 
r 

• . 1. The Director General, GSI, 27, J.L. Nehru Road, Calcutta - 70Q01 
with reference to his circular No.. 995G to 1018G/A110i9/42/RR/8 

.........1 	dated 19.6,90 and letter 'No 541C/411019/42R/89/1 	t; 
7.8.90. 	 . 	• 

TheDirectQ, (Geology)., GSI, R, OP : Assan/Arunachal. ?rç1t 
1'inipu.r Nagala.nd/.Tripura 	Mizoan'.Officer -In- Charge 1  
Drilling DivisiOn, 	• 	 .•.•, 	• .• .• 	.. . 

• I • I.! 1 ,i 	' • • •' I f 0 • 	• $ I • • 0 • I 	.S I 0 0 0 • 	• • S S 	S • •S S S 0 5 5 0 • • • S • • S 	0 5. 

..3• The AdministratiTe Oficer,. G$I, NER, Accounts 	IIA II3, 
Rectt.SectiOfl. . 

• 	.• 	• 	• 	
•• 

• 	 • 	• 	 Regicl I ijnitr,  
• 	. 	 • 	for Dy0 Director 
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2 

No. 	jJSDA/NER 	 Dated the 2d iugust, 1990 

From 	 To 

The D.euty Director General 	
0 

Geological Survey - of India 
0pasê••& 	.QØ&S  

North Eastern Re gion A1.6f - 
 0,11 1.1 

tAsha Kutir', Laitumkhrah  

Shillong — 793 003. 	 4S 1 	.R Sci-c4 
- 	 - 

0• 	
• . 0 •V 0 • S S • • 	S 0 0 5• 0.• - S 

• 	 -. 	 S 	 -. 	 - 	 1 

- 	 MEM0RANDUM 	 5.1 

• 	
- 	 Consequent upon the Regional-isation of Group .Ct and 10.1 

caders of Geological Suey of India, vide Director Genera1,-GeOl 
gica l Survey of India letter No0 5219C/A.l1021/82-:L6-A Vol. I dateç 
31,7.84, the clause that The appointment carried with it the - 

• 

	

	liability to serve in any rart of India as mentioned in the of fr 
of your appointment is hereby revoked and replaced by the clause. - 

- 	 " The appointment carries with it the liability to sore 
In any .Lart of North Eastern Region of Geological Survey of India j 
with effect from, 01 ,  Septerrer, 1990' - 

This Issues under the instructionS of Director General, 
Geological Survey of India, 27, J.L. Nehru Road, vide letter No. . 

• 5415C/As.11019/42/RR/99/16-dated 7,8.90.  

• 	- 	 - 	 - 	
- (•'//(:-, 	

H 

• 	
- 	 C. S K Achryya 

Dep.ity Director General 

NO 0 	JDh/NER 	 - Dated the 23rd Augist, 19°' 

Copy for infoni ti. on to : 

1. The Director General, GSI, 27, J.L. Nehru Road, Calcutta - 70001C 
with ref-crcncc to his Circular No. 995G to 1018G/A-11019/42/RR/S9/ 
16k dated 1.6.90 and letter No. 5415c/A11019/42R/69/16t.datcd- 

- 7,8,90.  

e-Diector, (Geology), GSI,.R, OP s Assarr/ Arurchal ?rcidesh/ 
• 	rnipur - Nagaland/ Tripura MizoranV Of ficr In-. Charge, - 

• 	
- DriJ4iug Division.  

- 	0 	 ••S••S•S000 •••••0•S• I..,!.SSS•••05500*50 	
SO •S *505000 

30 The Administrative Officer-, GSI, NER, Accounts hA, 1113, III, 
• 	'Rcctt. Section. 	 • 	 - 

- 	 0 	 -. 	 - 	
-S 	-- 	 • 

- 	- 	 - 	Regional Administrative Of- 
-: 	 - 	- 	-x-rmi T- 	-. 

0 	

0 	 for D.puty Director -Gencri 

	

• 	 • 

_ 	•• 	- 	 - 	 • 	 - 	 • 	 • 	• 



j 	 - 

roll- 

00  
GGJIRNMCNT OF INDIA 

• 	
. 

No. 	JSDA/NER 	 Dated the 2Ird August, J-)L 

From 	-- 	 Tog 

	

• The Deputy Director. General 	 Sri/ r. 
Geological Survey, of India 	 1.1 	 . 

- 	
GSOOVS•*SGøb 	D...vø 

North Eastern Region 	 . I. 
'Asha Kutir, Lraitumkhrah 	 I. .'j' 	• 
Shillong-.793.Q03. -.. 	 . 

. . 	 .. 	- 	.,.• 	 . 	 . S • 5 0 5 0 S 0 5 5 0 C • *.. 0 •. 	0 0 

':'- 

MEMORANDUM 	 . 	. 	. 	. 1 

	

-- 	 •. 

Consequent upon the Regionalisationp of Group C. and -!L)-t 
caders of Geological Survey of India, vide D,irectdr Gerral. Geolr ,  
gical Survey of India letter No. 5219C/A-1102l/02-6-A V'i. .1 da - '-
3l.7,84 the c1aus that Th.appointrnent carried with 	.... 
liability to serVe -in any IBrt of India as mentioned in the OfQ. 
of your appointment is hereby revoked and replaced by 4-1- ciause .. 

The appo:Lntment carrjes with it the li&.ilityto serltC 
in any zrt of North Eastern Region of Geological Survey of India 
with effect from 01 Scptener, 1990' 

This issues under th instructions of Director.' Gcrieral 
Geological Survey of India, 27, J.L. Nehru'Road, vide letter No 
5415C/A-11019/42/RR/99/16h dated 7.8.90. 	 . 

S K Achry ) 
Deputy Director General 

No. -_/SDA/NER Dated the 23.r:  

Copy for information to  

1. The Director General, GSI, 27, J.L. Nehru Road, Calcutta -• 70JO. 
with r(;., ference 	his Circular No. 995G to  
16h dated 19.'6.90 and letter 'No. 5415C/A-11019/42 R/0)/l61. 
'7.8.90. 	 . 

2 The Director, (Geology), GSI, RGD, OP : ,Assam/ Arunachl .t. '•t' 

?nipur - Nagaland/ Tri1vra — 1iora/ Officer -In- Charge, 
Drilling Division0 	.• 	 . . 	 . - 

• , . . . . , . . . . • . . . . . . . . . . . , . . . •. . .-. . . . . . . . . . . . . . . . . . . . . 	. . . 

3, The Adrnj.rustrative Officer, GSI, NCR, Accounts, hA, 1113, Ill, 
Rectt. 3"oction.,  

• 	 . 	 Regional Zdituinistra,tLv 
• . 	. 	 . 	 for Deputy Director 

a 
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GGJERNMC', 	iDI 

• 	 D 
• 	 . 	 . 	 . 	 . 	 . 	 S 	 .•: 

No. 	 . 	. 	 . 	 . 	. 
To.: 	 . 	• 

From. V •  

The Del?uty L)ireCtOr General 	 tt 	 •j 
Geological Survey of India 	. 	 S. 	 .. 

North Eastern Region 
• 'Asha Kutir', Laitujlkhra1 	 S .  

•shjllong — 793 	 . 	 . . 	 S ... 

M E M 0 RAjL! 

CoriseciUnflt upon the RegioflalisaU°fl of Group 'C' and •'D' 

cade 	of .coloj:L'i. 	ey oi Indi.n vide fl.rcctOr 	 GeOl 

gical SuJeY of :t1iJ.ia letter Uo 521 )C/A_ll021/B26 Vol. i d1d 

3l7.84, the CltU 	that " The appOiflt1)t carried with it.Hth
ic  

India 	as mentio 
liability to seC in any rnrt of 	

ned in.  

fl.t is hereby revok 	
t1 ed and replaced by e ciU 

of your appointXt 	
' 

" The appOintrt carries with it the liability to 
SCT 

in any rt of North Eastern Region of GeologiCal Suey of id J 
with effect from 01 Septcfl3r, 199 0 ' 

	

. 	This jsSUCS 
under the jnstruct10 of Director General, 

Geological SC 	
of India, 27, J.L. Nehru goad, vie 1etter0. ; 

.54i5C/A_11P19/42//99 	
ted 7.890. 	 • 	• 

- 

S K j\chryYa : ) 
De)Uty Director cenèraJ 

I 	 • 

Date the d 	23rd AugUst, . 

	

io 	

19 

copy for infor° to : 

1 The Director General, GSI, 27, J.L. Nehru Road, Calcutta — 70001( 

with reference to his Circular No0 
9950 L 101G/1h101,9/42R5 

l&dated 19,6.90 and letter No 5415C/11019/42//89 	
datC 

• 2 The Director, (GeologY), GSI, RGJ, OP : hssa' AruchaL Prad( 

nipur — thgflland/ Tripura NiorartV Officer -In- Chargt, 

Drilling DiviSiOfl' 

.J. $.• •••6'' 
• ,..su •t •fl• • • •''' 	•• ••• •e • *0 	 - - 

• 	3 The Iidii-tinistrativc Officer,. GSI 
• 	Rectt. SectiOfl' 

NER.e Z.ccount-$, IIi, II;3i 

-• 

Regional AdmifliSttY 
• 	for DCI1ty 1)1,r0t0,'. 	... S  

l i t• 	 • 	 S 	 • 
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•/ • i 	. j' ; : 	 •:. 	

.• 

	

Dated t_ 	iugis 	1990. 	
j 

Prom t
To 

The. Deputy Djector General... 	:. ... . 	 RP 4' 	 GeoLogical Survey of IrJj, 	 -C- North as.tern Region 	 •• • • I 	 I 'Asha Xutir, Laltumkhrah 	
. I Sh1ong — 793 003 	

QJ 

if  
I'I —EIIORANL)UM — -- - - 	 . 

L. . 

C Consequent uponthe R e gi ona I i sa ti on of group 'C'and tD.. 	. cader of Geological Survey'of. India, vide Directàr. General, Geolo.. 
,.. ., gical Survey of India letter No, 52lC/11O21/821.,A Vol 0  I datcd 	J OJjiu tJ  

	

The appointment carries with it the liabil y 	if to serve in any• part of INdia as mentioned in the offer of your 
ppôintment is hereby revoked and replaced by the clause. 

 
The appoilitmentcarriLs with it  the liability to srv 	if in any it of Noith Lastern Region of Geological Survey of 

wj effect from 01 5eptcer, 1990 	 Inc1ia .- 	 . 	. 	. 	. 	. 

- 	.. 

 

This issuesunder the instructjons of Director General, 	.. Geological Survey of India, 27 1 	Nehru 5415c/1019/47/gR/89/1c 	dated 
,J.L. 	Road, vide letter No. 
7.8.90. 	.. 

(.3 K 	Acharyya), 
Deputy Director General 

No. 	 /SD1/R 
• 	 . 	. 	. 	. 	. 	.• 

Dated the 23rd August, 1990 
Copy for inforxntion to • 

1, The Djrecor General, GSI, 27, JL. Nehru Road, Caleutte 
 with '--t-ferencu to his CircUlar No. 995G to 	 19/42/RR/09,4 l6 	dated 19.6.90 and lterNo. 

7.8.90, 54l 5c/4. 1 1o19/424/89/1 	dated.. 

2 	The Djrector 	(Gcology), GSI, 1tinipur 	Naguland/ Tripua 
RGD, 0 	s 4san/ Ar.rnachaJ. Pradeh/ 

— Drilling Division, Mizoran/ Ofjcer .In.. Charge; . 	. . 	. . .. . 
. I I I I • • • I 0 0 I • $ S I V • • • • I I I I I I I S 

. 
I I I I I 5 0 I 0 5 • S • $ • •a • • i • • 	• • I I 	5 • V S I I 5 I 

3. Tho Adnnjsatv.e Of f1cr, QI, NCR, Jcounts 
 Recti.. Sectton 

Regional Admjnistave Offir: • 
for Dy. Director Goneral 

• 	------- 	. 	. 
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N1 	OF IND I  

o 	
td Auf4L 

9 90 n t 	 7 

To 

	

The Deputy Director General 	
sri/S. 

olog1eal STCY f India 

North 
'Jsha Kur, Liturnkhr.h 

 

j1long — 793 OQ3 
S 	

.. 	 •• 	
..••(°I. 

'S  

J 	 / 5--.--- 	

-.._-I •'' 

	

j/j1J Vj 	 N' 
 

--------- 

S 	 on3eqUeflt upon the RegiO1i tiofl o GrOUP .'C ad ' 

cadeS of Geological sey of India1 vide Director General, GeOi0.'.F 1 
giCal sey of India letter Noe 549C/A_l102h/82 

	Vol. I 

31784, the clause that " The 
ppofltCflt 

carried with it the. 	.. 

liabilitY to seC in arty rt of India " as rnentiOfl in th° 

of your appOiflt 	
is 1ereby' revoked and replaced by the 

clU5 

" TheaPP0i 	nt carries with it the  liabilitY t0 5C) 

In any rt of Noth Eastetfl Region of eological sey of India' 

• 	with effeCt from O Seteera 199O' 	 S  

• 	This jSUCS under .  -the istraC°fl5 
of Director Generz 

S eOlOgic 	
SeY'' of India, 27, J.L Nehra Road, vide ette 

• 	411Q19/4R/99/l 	ôt 	
." 	.. 

(6K chrYYz1)  

Deçs.tY Dire9t0r General 

O. 	

Dated the 23rd hUgUSt, i 

cOPY tor jnor° to • 

10 
Th Drer General,' GSI,' '27, J.L. Neh Road, Calcutta 

	7000'-' 

• with fcrCflCC 
to his Cicu1ar No 995G to O18G/A 019/4/-

i. dated 19.6,90 andlCtt 	
No. 541SC/A109/42/89 	:. 

2, The DiretOr, (GeologY), G$I, 	
OP • Assa AraflaC1 	

Prad0 

• S 	L1atiPr 	
agaland/ Trira e izraI 	Cha9 	- 

S 	
•jlflg DiV5l9! . S 	 • 	 S 	

-. 

;../•..•_ 	\ 	

•S•-•.SSS• 	
S... 	•, ' 	

S. 

• 	, • . a q • • • • • • 4 4 • • • • • a • v . i • • • • • • . a • • a a e v 	• c a a • • • 	• ° 

The dmifliSt tive OfCCr, 
GSI 	R* 	

IIh IIB III 

-. •S••• 	 : 	
.Rectv. ScciOn 	.• 	 S 	 . 

GosWanli 
tiv

S 	

S 

S 	 S 	

. 	Regional 	 S 

go,  

S 	 5 	
for DeputY Director Gc' 

S. 	 ',• 	
.1 	 • 	 . 	 S 


